313 The Indian Telegraph

TH FIAFIg AW . A A
T gl & . (sgaEe)

SHRI S. W. DHABE (Maharashtra):
Sir, he has given the concrele cascs
(Ingerruptions)’

MR. DEPUTY CHAIRMAN: It is a
State subject. The State Government must
be looking into it.

SHRy VISHWAIIT PRITHVIIIT
SINGH (Maharashtra):  Mr. Deputy
Chairman. Sir. Mr, Satya Pal Malik has
just now made a Special Mention about
the World Sikh Conference and explained
the gravity of the situation. T have put
in a rotice for a Calling Attention discus-
sion and it has been signed by various
other Members of the House also. I would
like to inform you, Sir, that on this sub-
ject a notice wag put in in the Lok Sabha
which has already been accepted, and
it has been listed. So. T would like to
request -you Sir. to kindly accept this
and list this as soon as possible. This is
a matter of grave national importance,
Bveryhody has been talking for a long
time ag to where is the foreign hand, what
is the foreign hand, let us know the fore-
ign hand. Now we have come to know
something concrete. Let us talk about it.
We would like to have a proper discus-
sion.

MR. DEPUTY CHAIRMAN: You put
in the notice. We will consider. Now, we
take up the Bills for consideration

THE INDIAN TELEGRAPH (AMEND-
MENT BILL, 1983

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS

(SHRI V. N. GADGIL): Mr" Deputy
Chairman_ Sir, T beg to move:

LY
“That the Bill further to amend the
Indizn Telegraph Act, 1885, be taken
into consideration.”

Sir this short Bill seeks to amend the
Indian Telegraph Act of 1885 which was

passed on 22nd July, 1885. Those of us
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who have a semse of history will apprec-
iate that in the centenary year of the Act,
very significant but not controversial am-

endments are being brought before this
House,

Sir, it is common place that soclety and
law lag behind technological developments.
The initial response to anmything new,
anything unfamiliar is (0 resis; it. We
have tried in this Bill to make the neces-
sary changes so that the telephone net-
work can work properly with the new
technology. TInitial resistence iy always
these. Some of the hon. Members know
that when Graham Bell introduced the
telephone and took it to the Western Un-
ion Company, the reaction of the » com-
pany Was and it is recorded in the minutes
of the meeting of the Board of Directors
that this is a device no sensible man will
use and therefore mot a penny should be
invested: The history of telephones also
tells us that the reaction of the British
cousins of the Americans was more in-
teresting, Their reaction was, why should
we have this instrument, we have a large
number of messenger boys in the secret-
ariat and they can do the job! Nearer
home, with a little bit of investigation 1
found that the telephone were first in-
trodited in Dehli at the time of the Delh!
Durbar. From that time up to 1923 there
was no demand for telephones. Ultimately
the Government of India issued a circu-
lar to all departments asking them to take
telephones. The reaction of the civil ser-
vants was exactly thz same. They said,
we have a large number of chaprasis, why
do we want telephones. Things have chan-
ged enormously since them. Just to give
you an idea....(Interruptions). This will
answer another to your pet arguments.
When we got Independence im  August
1947 in the whole of the country there
were only 80.000 telephones. Today  in
Delhi city alone last year we introduced
55.000 telephones That has been  the
progress, When we became independent,
there were hardly 500 places in the whole
country where telecommunication facilities
were available, Today there are 22.000
cities, towns and other places where this
facility is available.
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" ground. Whenever T asked the
" why telephones are not working in this
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Coming to the techimical side, in 1947
our tclephone network had 640 channels
and circuits. Sir, when 1 took over this
Ministry first 1 did npot frankly under-
stand annythin,g, having no science back-
officers

exchange, the reply was channels are
not available. When T usked why these
telephones are not working, the reply was
circuits are not available. This channels,
circuits business I did not understand, 1
told them, you will have to teach  me.
Being a politician the only circuit I knew
was the circuit in the circuit house, and
the only channel T knew was through pro-
per channel! There has been expansion

_over the years, The enormous expansion

that has taken place since 1947 has crea-
ted some legal problems. Qualitatively we
have changed several types of technology,
right from stromger now to the latest elect-
ronic digital svstem.

As soon as we came into power in 1980,
mv Ministry on ifs own constituted a
group of officers to find out whether any
legal problems arose in the implementa-
tion of our new programme. They com-
municated this to various gereral mana-
gers of circles, general managers in
charze of maintenance, general managers,
in ¢harge of plabning. We also held a num.
ber of discussions and finally we went to
the law Ministry and ultimately this Bill
has been prepared and brought. As Isaid.
at the outset, it is not a controversial Bill
and it 15 not necessary for me 10 moake a
detailed meach. But T wouald like to state
only the broad ovtline of the five nr six
problemg we face for which amendments
in law wure necessary. The first thing is
that originaly we had onlv the under-
ground cables and overhead wires. Now
we have VHF. TJHF. Microwave and even
the Satellite. Now. for example, under the
definitiong in the Act the definition of
‘telegram’ is inadeqnate. And, therefore.
it is proposed in the Bill to expand the
definition of telegram as well as to add
the definition of ‘tower’ ‘cabin’ etc. Be-
cause without this it will be difficult to
work, Now the pipelines will come. I
you want to do some work near pipelines
some inmenious ‘lawverR mav he enrract
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if they say that telegram does not include
cable, or cable does not include gipe,
so how can you do it?

So, we are trying to anticipate what legal
difficalties may be created, and iherefore,
additional amendments are proposed.

Of coursg, one can stretch—the judges
can stretch but it depends on ths
couri. If you permit me 1 will cite am
instance. While practisiné in  Bombay,
High Court, a sugarcanc grower filed a
writ petifion and the question for consi-
deration was, what is the meaning of the
term vegetable under the Sales Tax Act,
It came hofore two distinguished judges
of the Bombay High Court; lawyers on
this side wrd lawyers on that sides argued
and argucd for g fortnight; dictionaries
were quoled; authorities were cited. pre-
cedents were enumerated and the two dis-
tinguished judges of Bombay High Court
solemnly declared that sugarcane is vege-
table. So. we do not want that it should
be stretched; let us make it clearer what
telegram mezns, what a coble meam: and
what a tower means. Therefore the pro-
posed amendment is about the definition.

The second problem which  w. huve
faced is obout <some agitations. Agitations
are legitimate in u democracy. 1 accept.
But unfortunately what happens is, the
first favourit target is the transport, ‘he
buses and the second is the poor post-office
or the f:legraph office. So. we are making
a provision that anybody doing ‘he iil-2al

’

act of damaging or destroying telephone .

exchange will be liable for punishment.

our
m'e-

The third problem, according to
officers, is that although  there i:
making vower it is not very cleur when
you ran isque’_a licence and under what
conditions. When you can revoke and all
that. T have myself been Chairman ~f the
Commiitee on Subordinrte Legiclation of
tha Rajya Sabha for two vears and [ hold
the view, which the Committee also ‘held,
and rightly, that power <shonld not be
sought to be derived from the rule; it
should be made clearer. ‘Therefore, we
are making it clear in this amendment and
that under the rules, when a licence for
telephone or wireless can be issued and

serhine  verassld Lo Lt 4.

~,
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it can be revoked, what is the procedure
and such matters.

The other problem is, as [ mentioneld,
sometime our exchanges and our buildings
are disfigured by some people unauthori-
sedly. And I can claim with some pride
that some of the best buildings, from
architectural point of view, are ths post
office and telegraph office buildings. Take
the Bangalore building; it is in tune with
the surrounding architecture in marble.
Suppose, somebody tomorrow  disfigures
it. Tt will not only be an offence to the
aesthetic sense of ours but also against
the social values. Therefore, we are provi-
ding for »emalty for such disfiguring of
the building.

Last, and perhaps the most 1mportant,
is, there is a mischief in some exchanges
and that mischief ijs of diversion of lines

There are some bad elements among the .

employees, as in all professions and all
walks of life, who seek to divert the lines
so that a call originating from me is made
to appear as originating, say from Mr.
Patil’s house, or the meter is stopped so
that free call is givep, and nothing is
charged. When T went through the Act 1
found that there is no specific provision to
deal with this. and by stretching it a
little, you can bring it within the ambit
of section 21. But the punishment will be
only Rs, 50. So we are adding a new
section to say that diversion of lines will
be a cognizable offence and the punish-
ment will be 3 years. We hope that it
will act as a deterrent; it will benefit the
subscriber, as well as the Government
which loses large amount of revenue.

Rest of the amendments are mostly
conscquential in nature and, therefore, 1
wil{ not dilate on them T will put it in
ome sentence that this Bill reflecte the
response of law to technological deveolp-
ments and  therefore, with these few
words, I command that the House do take
it into consideration.

MR. DEPUTY CHAIRMAN: There is
an amendment by Shri Ramakrishnan.

SHRI R. RAMAKRISHNAN (Tamil
Nadu): Sir, I move: ’
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“That the Bill further to amend the
Indian Telegraph Act, 1885, be referred
to a Select Committee of the Rajya
Sabha consisting of the following mem-
bers namely:—

1. Shri Dipen Ghosh

. Shri R, Mohanarangam

. Shri S, W. Dhabe

Shri Lal K. Advani

Shri V. Gopalsamy

. Shri K. Ramamurthy

Shri Ramanand Yadav
Shri B. Satyanarayan Reddy
Shri Kalyan Roy

. Shri M. Kalyanasundaram
11, Shri R. Ramakrishnan

© %N wos W

—
o

With nstructions to report by the first
week the mext Session.”

MR. DEPUTY CHAIRMAN: The Mo-
tion for consideration and the amendment
are now open for discussion. We have two
hours for this Bijl. Shri Sukomal Sen.

SHRI SUKOMAL SEN (West Bengal):
Sir, T have carefully listened to the hom.
Minister, while introducing the Bill. He
has said about the first introduction of the
telegraph and telephone system during the
Delhi Durbar and he also said that the
Act was first enacted in 1885. My im- ~
pression about the telegraph and telephone
system is this that perhaps, in 1984, after
hundred years of enactment of this origi-
nal Act, we have almost gone back to the
D:hi Durbar stage. to the period of the
Delhi Durbar and to the period when this
Act was initially enacted.

[The Vice-Chairman (Shri Syed
Ahmeg Ali, in the Chair]

Sir, the telephome service in this coun-
try, everybody will agree. is in a shamb-
les, Even in regard to telegrams, Ordinary
telegrams when it will reach the destina-
tion, nobody knows. In regard to urgent
telegrams, if ome sends it, one is not sure,
there is no guarantee that it will reach in
time. In regard to telephones, it is simply
horrible. Sometimes, the telephones remain
dead, not for a day or two, but for weeks
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together. But the subscriber has to pay the
Teny as usual,

SHRI SANKAR PRASAD
(West Bengal): For months.

SHR1 SUKOMAL SEN: For several
months also. Then, there are wrong con-
nections and other faults are aslo there in
the telephone system. There is no system
in the telephone department to improve
these things to rectify all these faults and
defects. The people in the country, the
subscribers hoped that a Bill will be
brought forward which will try to improve
the telegraph service and the telephone
system and that Government will take
measures, stringent measures and methods,
to improve the telephone service. But in-
stead of this, our hon. Minister has now
comeg up with a Bill, which has actually
nothing to do with the improvement of
the telephone-servite. The hon.
has said that this Bill is in response to
law, he also said it is in response to tech-
mnological {evelopment. What technological
devclopment and what response to it, 1 do
not understand. In other countries, which
call, to a certain extent, developed  we
have seen how fast and how efficient the
telecommunication service is. For a civili-
sed society, for the development of a
society and its industry and economy, a
fast ang accurate telecommunication set-
vice is a must, But ours is a -different case, T
am disappointed that the hon.
has come up with 3 Bill which has actually
nothing to do with the improvement of
the service. I am disappointed that the
Ministry has not thought it fit to bring
forwarqd a Bill for improvement of the
telephone service or to take some  ad-
ministrative measures, or certain other
measures, to develop it. On the contrary,
they have come up with a Bill which is
actually desigmed against the emplovees
who are working in the telephone and
telegraph departments, against the trade
union movement and also against the
gemeral democratic movement. T will show
it one by one.

MITRA

About the provisions of this Bill, it is
seen that penalties and punishment have
been made more stringent. If this Bill is
oot considered in an isolated manner, if

Minister .

Minister

[ RAJYA SABHA ]
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this Bill iy considered in an overall mam-
ner, how the Government is func-
tioning and how the other Bills are com-
ing up, you will find that the Govern-
men¢ of India mow a days, is trying to
arm, itself with more and more draconian
powers, extraordinary powers. Ome by
one, they are coming up with either Ordi-
nances or with amendments to  existing
Bills, which will give them dracontan
powerg to deal with mass movements in
the country, to deal with agitations by
various sections of the people on different
issues. Actually this Bill is desigmed to
arm the Government with more dracomian
powers so that they can deal with certain
situations. T feel Sir, the offences which
could be dealt with by the other laws of
the land, like the Tandian Penal Code ot
the Criminal Procedure Code, these off-
ences will how bg dealt with by this Bill
in a more stringent way. I will give
exampels. Amendment has been made in
section 24 making punishmemt more strin-
gent. In place of one year imprisonment
they have substitued 3 years of imprison-
ment for tempering with telephones. If
amy tempering igs donc by soine eleruents
in the telephone lines to get the message
tc learn the message, he will be punished
by three years of imprisonment instead of
ene year’s imprisonment., Here T would
like to ask the "Government when Gov-
ernment itself makes some arrangement for
tempering with the phoneg of the political
leaders who are in the opposition, when
they tap the telephongs of +he opposition
leaders and the opposition Members of
the Parliament has any punishinent been
prescribed for that? If the tciephone ser-
vice of the opposition leaders cc of anv
opposition trade union [eaders or of politi-
cal leaders is tavped by Governmemt bv
some mechanism, what is the punishment
for that? This thing is going on very free-
ly. Every one of us knows that, how the
telephones of the opposition Members, of
the leaders of the trade unioms and other
political parties are tapped how the mes-
sages are conveyed to the ‘Government by
tappine of the telephones,

Then I will come to section 27A. The
provision made under Section 27A is all
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right. I agree with it. But when you come
to Sectioin 27B, it has no connection with
the diversion of lines which is criminally
done by seme people. Section 27B(2) in
the Bill soys:

“If any person maliciously defaces,
disfigures or otherwise destroys any sign
bourd or any equipment i1 a telegraph
office, or office, he chall be punished
with fine which may extend to two hun-
dred rupees.”

Our Minister has talked about the achitec-
tural values of telegraph office and other
places. We have examples and instances
when we have found that the employees
of the trade unions, when they have gone
in agitation have put up some posters on
the walls of the telegraph office and they
hive been punished for that. So, it is not
the questiom of architectural value. Every-
one to us in the country knows the archi-
tectural value of the important places of
the monuments. whether they are telegraph
buiidings or Thistorical buildings or any
other such places, Bur we have instances
when trade union people and olher {(2°:-
graph employees have been punished when
they have put up some posters or when
they have written some slogans or some of
their demands on the walls of the tele-
graph offices. They were punished and
they were proceeded against. Therefore,
thus is directly meant against the employees
who are in the telegraph and telephone
services.

Coming to the amendment made in sec-
tion 28. the original section 28 of the
Act says T quote:

“If any telegraph office, or any person
not being a telegraph officer but having
official duties connected with any office
which is used as a telegraph office  is
guilty of any act of drunkenness, care-
lescmess or other misconduct. ..”

Now the Government in this Bill has ad-
ded the words ““wilful slackness, obstruc-
tions,” after the word “carelessness”. In
this connection, Sir, we know it very well
that go-slow is a legitimate part of the
trade union movement. I feel that for sup-
pressing the trade union movement for
punishing the employees who adopt go-slow

796 R.S.—11
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tractic they have inserted these words,
‘wilful  slackness, obstruction’. After the

Bill is passed, all the go-slow tractics of
the trade unions of the telegraph and tele-
phone employees will be dealt with under
this provision of this Biil and they will be
punished by severe peaaliy of imprison-
ment for three years instend of three
months as was the case in the originél
Act. Then 1 give another example. If you
see section 32A, you find that arbitrary
powers have been conferred on the investi-
gation officer. I Jdo not want to waste the
time of the Housz but if you read clause
32(a) and other su%-clauses, you find that
any gazetted officer of the Central Govern-
ment authorised by a general or  special
order for investigating into any suspected
case of commission of a cognizable offence
has beem given sweeping powers to interro-
gate people! to collect information, to
compel people to give information. In this
way these Government officials have been
given extraordinary powers, sweeping
powers to deal with their employees.

Then "we find that in another way the
employees have been made a target in this
Bill. There is another clause which says
that any person required to furnish any
information or to produce any telegraph
apparatus, registers, records or other docu-
ments to cn officer authorised under
section (2) shall be bound to do so within
the meaning of sections 175 and 176 of
the IPC. Here also the language is that
any person can be compelled to give in-
formation. It means the whole drafting of
the Bill has been done in guch a way as to
arm the Government with extraordinary
and sweeping powers to  deal with sl
sorts of agitations outside the telephone
services and inside the telephone services.
So it is against the trade union movement
2nd the employees. It is against the
democratic and other agitations of the
masses ang this Bill pas nothing to  do
with improving the telephone services or
improving the telegraph services. So I am
very sorry 1 have no other option but to
oppose this Bill wholeheartedly. Thank

st g WA faw (@}
SqadTene wavew, § faguw  &v
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St ol Z® @R W oW 8, SEET
g & awd FWI g W
foafay ® za AEdE /d v
¥, @ fagas & @ F g@ WY
Foars ff, saxt 9% ey o
g faafgsr & & =g =;amr =|wgar
g & # =it a®fewr siow g
o FH wgp 47 &7 qF  agt
FATRIA  FATL eqEEAT & q@d
FT AT foelr 99 § oo &
A @ <@ o9 |1 qF WOw ge
T ¥ & 9EAl, gATHL, A,
faeell waw @wed ¥, AOfadt &, foar
St ¥ atd FW@ &7 @l fmar
Y @ f5 Y@ §9 HAT T
Aw ¥ frady glaaras & | ATy
wEl 5 1947 ¥ F@ 80 AL
gat W F IwE ¥ W
g 1983 ¥ 55 AT ITAIBIA
F exaeey garw 1 1§ fafEa
iR 93 ag % wFN g 5 ag@
@y gax FT war S 39 fagas
| gIF H AW § \ Usatd -
Ay F owgw § favac ¥
W & AR AR A whEATg
gy & 1 za garT Far = fag
F® & ga @i § fag [AT FF
g9 w1 4 ug faq &y #
gy F fF T4 § T [qq §
AfFm ags & @ faar fove @
FW@ g, Wi ¥ faar feve gww
. FY 1 g I 95% FT BEA
T FGd & 1 AlFA AT AT G
qarsi H ogEoAm o#=a §, AN
FE § ITR 9FIY FT AR @
¥ w1 w15 ArgT 94 §, #v w0
75 & foa% afy & vAsr 94w
% A /AT ¥ ;@F | gar ard
F @ waEd ¥ fgams, s
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feais 72 faa @ w@r §, o
Fm oagl & 1 gwrdr gfaur fee
T® ¥ 9%, IW II@ ¥ WA W
gz faa @y € zafed & ot s
FT THFOAT § |

RAW T AR FEAT ATEAT
g | & & 1983 ¥ muRS U
a1 a7 I wHY Fgf g weq fAdea
9T |ATgr T AT | I§ AW
fasta ga1 a1, WXETT F FET wHT
ar f& zawy gt 51 w®W F
fad faaw == Fan I3 G §,
st =rfed

ITGATEReT HETam, § ug Faal A1gqr
g OF 3w ¥ anfgadt it s aa
q¥ S7 Frgmard & gfaaw g,
d9R F giaaw &, san wig g
gAd gufd 5 & fafvem =1 &
3w ¥ syt S & maew
gHTA gomd Ael ¥ W 1983 #
e FHAFRE T ¥ -I 9ged-
qui frors fodr SetY o foan &5
gar faaq st ¥se wrsw @AW
§ § wamr soFmfesm gwmEw §
AT S arts e s wTed
gt & F grar ¥ fag w6 ok
ITH fFE qF1 A @l 7 g
I | WG IF qA ARG, ey
¥ AT 39 IFTC F UFga9 TTIRT
§ i i gau fRow gy ag
fair f& 37 wamssi & faadr W
TFNTAFE, TG AT F g AR
o # 1 FAw, T £fefwaq &
oAY aF TATG wANT ug @ v
ML AT q1Z% § AMY F1F
qr ITH @UAT AW ¢ AR I
FA X FE gAT AT ST Y
SRS T gATT qAT A X ST FF
faitx faar f% 39 =A< #71 fato
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dw § Prar stoan, say weeh &
fReT Y @wEr 7 g2 frar o wwa
g1 g8 fRafgar & miew Mer ®
TF AN TE ¥ TEy WA &
39 qeit &7 fuEe THwr o aFaT g
AT AT § FECT |

q9 1947 % Uz gWIT I|M
T FF AT F | a3AT W
§ ofr w5 AW F 9w, 15-20
A & ara SFeE ar AUeAr gaAr
FW A1 F OF FETC AT T q
Al gwx # owAta A ag gl
FEd FL AT ) oEE M A 3w
FT A & fawrm gur g zw fzar
¥ oy ynfq g5 & @g gt 9
FY T F 1 oog arg Wt g fwogEd
FB @ifnar Ot & #wie sa arfeat
FI ATE ZH WAT HERE & &I
1 srRfos @ | § | At 9w
o fagar o gepmeTR 3WE 9E0
g & TG BWR I ArgAfa Y
gd 2

o1y feaft g & & o @
qaEwgE % a7 fage & feer o=
Far fage & SS9 s0F & =0 ¥
g st gEWRE ATUEO wiEd
71y &, 987 & gw fadwEw @t asws,
Fuarx, avag #ife &€y ot ww
qT 19 ®W@! Agg g av JIF &%
wFq &1 fee) & gfar & foefy o
FW H A9 Fr AT IEar g | wHT
7o feq g wow mEfent #w
WRE I F Mg AT gEy e
faq 31 a4y feafg & & mmaar g
f& gar 8w F ®=917 & &9 ¥
wTor Safa 41 31§ wei agiey F;
EAT T aCh Wi {adiwT SATgET §
& zwow fegg &8 =g R
SAFY  HA@ET A HIGH HTEEV
wq o7 feqr §, Afga oy @ &
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g Amar § & I § w5 FI°
w7 fEes waqr 1 A S,
SgATEA WA, W A& arg FT
TWE AT WA arg A qAE gArE
&, wfer RO A wrewy gars
g X1 zafaq § =g g frowg
W1 a4 7 2w §, Y up AvE Fy
qIET FUT AT & SR TIE HIT
EATT 2 FT FAT FY

g FIT F  FE FZAT AGAT
g T @1 1982 # ¥ 39 @eq T
qEEq AT | WG T HAFT ATEAT
gt 5 99 @™ gHWT UF qTL
fast 26 I "AT ST AT A9T
Al N A% gaar qqq4 wdf fwarn
3§ 937 AR 1 TERA ATET AL
g ¥ 1 #Y gaFy foar i« § &
THa |9z § | WL gag N AW qF
AR Faar | a1 i 3791 faq
T AT FFAT 1 ZAAT ATT G
fagix § wa € \ vaF 9z 9@Iq
7EW F 6~7 AT MY W fad,
T &y F1e @ w0 oTEF AT
EUY WAAT THo o o FTE fRAT
fre wdw zamr 15 @Y R &I
faq wrar 34 7 A7 Arww FEd B0

ot wwwig aey (fagr ) - &
e &1 oA wa ¥ e fewar
g fe= ot 37U uw gww =1 o
AT &\

st wger Wga faw o oAwA
UF 1A g g3 W FgAT 89T §
f& =gl wiow wzdr ¥ gEww QX
g A grai W odrgEww & o
FHIH 21 FiUA 9T fFEidET 5T

AT glagr 2T FT J@ FE O A
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[+t wg= avgw fawr]
wfs 2gd ¥ o7 THET FLEF
gAYy F ¥ U, A€ fF A
SRFA &, 1990 F T AI@AY
¥ ma ux F= a% adl 3T | 91
mat F 2w &, wfasiw ow oA |

g &, BREei 1 397 2, 399 A ST 75

gfagr wieg grft 1 mow gEE Sy J
gt & SmEr wmw  gatal g
aife ofmg s mad 9w
g% AT vanarea wivwds an @
TE | AT FE G F AL FW §
a3 MY AWM FEY, gNT [AHIFT
F g favangaEm @ g "W
SHFT gEEANT FWW § | A HAl
ngRy FEE @d F fay gArawiw
g B s ad I @ A
AN #Y, T FE F aidl wrae
FY ST GATRIGH &1 AT T ATETA
frut 2, ug OF @& Faw & AT F
TAFT HHET FIE § |

wg & wal St & AAEHWI, Y
At fagi w1 oEgAS § QEEF @iy
A FEAT WM | W9 q@gr A1 AT
STIFT 4@ | gA Adl ¥, ug g
ow g & fawelr Y Y T oFTWN
3® A1 aF 37 FGFAT F1 A0
Afewsr g war & 1 qfEFET o mT
A aAeq @ 9dd fEur awme g
afea 78 93 g@ Fraig 2 & A
FZ Ayl & FAA FAved  AG
IAT T § MT F g 9% go §
S ani gar § & Arae ww
FIeq, WIRHEAL fediog  a3q
qa Al g, agaww & AT §
T S w@Egy & 24 €93 F
HET Fgi AT w6z gy § IaFT fH7y
WL @ & 1 537 25w WA
g @ fray A= PX 1 7 99 W
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§a H A E AT A Gdo Tio Alo
(FraR) & @gw g fra war A
T g S eme wfEy Avad wEd
gIR FT X § 1 oimq, & AT 0w
aitgs § «fga A ow ww A
F qxmAT AT ¥ ImET A FT
gdl ot & fqagq wwar wga g 5
g AEFW AW ;S W
MET £ | SIS SHAIEIA SIF F17
A FE | WA, gw qafE F AR
a3 vg zavymg zE qufam &
fF % @R geeq fEmi @ @war
¢, TAFT MTIG | Zq O=AL & @
& g wgEr A S g 4 0F
FM8 WY fRsmmg =afEm gy |
gAY FEgAl Mgl g fF ogAAdr &
SHIT S e md 97 J1 A
IEH Tl 93 faeniur F@ 9
dfFr ST T oY nFoeFlodlo ¥
g A W ER 1§ wAm g &
sfigdfy gfexr Wy & Jqcd €, wAw
WA enT ¥ T WMART A G
zg feav & oY g0i§ S« @ § 98
ha g Wil faft=a 07 9T ag
glaar  TAT B 0@ AW T
AR wERY, T & AT Nt 93
¥ & AT gerends &Y dwme oy
g2 @Y & | oF cAtmA IIET
1 fogd Fq FT@ 934 T BHHT
Higg qfeRst & 15 qgd@ g #AifE
AT W oHeHl g WwE §
afET & @ gax fan @ew o
TEN Fq T 150 A T FT FE
9 AT 14-15 FIA T & | g7 T
MEgIE v A A AFO 4T §
3% WA FAWA A Al AEA
ST AITATHZ T ORH FA FH AW
& 3Tt At ag afmer ¥, w9y 93
At wfge & owneT & wff
3wt uf IuEifaea & 2w & ufy
gas 0 wifum § o



329 The Indian Telegraph

Wl & W § gw fadaw
F1 GAIT FIT: G )

SHRI R.
Vice-Chairman, Sir, this Bill by itself
ig a very innocuous one, apgd it is auite
welcome. As the hon. Minister 'nimself
has stated, it is the response of the law
to the various recommendations made by
the committee of officers. I wholehear-
tedly support this Bill not only because
it seeks to make certaip changes to
facilitate better  working of the Tele-
phone Department but also because the
Minister has brought forward 'nis Bill in
this House, which will give us an op-
portunity to discuss the functioning of
his Ministry, which we Jid not get for
the last twg or three years.

Sir, my task is made more difficult
because this is one of the few dcpa't-
ments which is headed by a very efficient
Minister angd ‘an able Deputy. I am not
flattering  Mr. Gadgil because e is a
friend of mine.” But my task is more
difficuly because 1 want 5 criticise the
Department in whatever measure. But 1
hope he will take this as constructive cri-
ticism.

SHRI V. N. GADGIL. Welcome.

SHRI R, RAMAKRISHNAN. Sir, 1
will stary with a joke. Bug I hope that
the whole thing would not become a
joke. Recently, I saw a cartoon in which
a person Was making a phon, call and
suddenly he fainted. Somebody wanfed
and asked what 'mad happened. They
said that he hag got the correct number
on the first dialling. So, this is th sort
of experience which gne gets when one
talks aboug the telephone.

Today, Sir, a country’s development
is judged not merely- Dby thg industrial
and other progress whicn it makes, not
merely by the number of persong living
above or bezlow the poverty-line but also
the all-round development is judged by
the advancement which it has got in the
field of communication. Today with
advancing technology when the pac, is
so fast that every minute something or
the other becomes obsolete, it is rather
in Tndia. deenit. 37 vears of
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independence, have not got a good
infrastructure as far as communications
are concerned. We are still having the
outdated Strowger and ~ the  crossbar
equipment which we bought at hand-
me-down. I do not know the reasons
behind it. Anyway, iy is fortunate that
we ale going in for electronic and digi-
tal and other things. What pains me is
that tois country has lost a lot of fore-
ign exchange I can give you one con-
crete eXperience, that 'a  multinational,
the Singer sewing machine company,
hag shifted its Asia and regional head-
quarters from Delhi to Bangkok. The
only reason why it shifteq the Vice-
President’s office to Bangkok is that the
communication  facilities within  this
country and to other countries from this
country- were so bad, so much sp that
nearly 4 to 5 lakhs of rupees which was
coming in 'as valuable foreigp exchange
were lost for us apart from the employ-
ment opportunities it provides for seve-
ral locals. But that is just an examplc I
am saving you.

Befor, taking up the ¢wo departments
which are in thig Ministry, thig Bill
concerng only the Telegraph Department,
T woulq like to say, one of best things
they did when they cam, to power was
the setting up of the H.C. Sarin Com-
mitted its report, But, Sir, T do not know
many other committees, went into detail,
submitted periodical reports and made as
many a 434 recommendations, Tt is well
over two years since the Committee sub-
mitted ity report. But Sir, T do not know
what the stage is at which the Govern-
ment ig considering this, whether it has
‘accepted all the recommendations or re-
jected some of the recommendations or
the major ones are under process. Hers
T would like to ask th, Minister whe-
ther one of the important recommen-
dations made by his Committee, namely,
bifurcating tne P. and T. Department
into two departments under two separate
Secrctaries and having two separate
boards, is being considered or not. This
will enable the Government to function
in the most effective and efficient man-
ner, and I commend this to the hon.
Minister,

Sir, on the 21st of April, 1984 the
Minister, while addressing a Press con-



931 The Indian Telegraph

[Shri R, Ramakrishnan]
ference, said that the national Commu-
nication policy is under process and it
is under finalisation stage ang it will be
presented before this session of Parlia-
ment. I would like ty reques¢ him on
this occasion to see that this national
communication policy is placed before
the House during this session So that
W can comsider it in detail. On this
occasion, Sir, I congratulate the Gov-
ernment of India and particularly in the

Department of Electronics when Mr.
Sanjeevi Ray the other day mentioned
in the telecommunication policy the
private sector would be alloweq to

manufacture telephone equipment. This
is one step by which the strictness of
the Industrial Policy Resolution of 1956
has not been adhered to, and this is a
welcome step, and I hope that the
Government will initiate steps to see
thay some of the big houses come for-
ward to manufacure th, necessary
equipment in the private sector.

Sir, I will only make a passing
reference to the Postal Department which
is more efficient of the two depart-
ments. But it is also the Department
which incurg the most losses, Actualy,
Sir, the Telephone Department has got
a working expenditure of about Rs. 835
crores has result in a surplus of Rs. 440
crores during the last year according to
the figures I have. Ang this Rs. 440
crores plus something more goes to the
postal department. This, of course, is more
efficient, Our country has come in for com-
mendation as far as the postal gervices are
concerned. There ar, as many as 1,45,000
post offices all over the country, 1100
crores letters, 17 crores telegrams, 15
crores money orders, 12 crores regis-
tered letters are being delivered every
day. About nmearly 9 lakh people arc
employed in the P anqd T department.
I think this is the second most important
department and employs ‘a large number
of people which is next to the Railways.
They are doing this in a fairly efficient
manner. But unfortunately the subsidies
etc., involved in-postcards and so many
other things are so much that this de-
partment is in the red. So, once You
bifurcate these two departments, you
will know how you cap gear up your
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economy. Sir, on this account I will be
failing in my duty, if I do not cong-
ratulate the Hon’ble Minister and his
officials for recommending a massive
amount of Rs. 12,000 to Rs. 13,000
crores investment during the Seveath
Five Year Plan with a foreign exchange
involvement of Rs. 1,850 crores should
completely make everything new. I hope
that the Prime Minister and the Plan-
will approve of this.
1 do not know what will be constraint
of funds.

I am sure the Hon'ble Minister whe
is quite energetic must press for this so
thay by 1990 the Posta] Departmeni
would become efficient.  Sir, one thing
which strikeg me as singularly good is
both the Minister who- is out-spoken as -
well ag the Bill jtself in the main objects
certain  facts.

and reasons  acceptg

Speaking at a meeting of P and T Week,
Shri Gadgil observed among other
things I quote: “We are acutelly aware

of the fact that the quality of th, ser-
vice particularly the telephone system
being provided is anything but satis-
factory”. Sir, I salute him for coming
out with such a bold statement. Though
he is a Minister the reason why he gets
away is so conscious of the fact that he
tries at least to mak, ap honest cffoit
to seg that certain things are mrade right
unlike certain others who are now dead
and gone-of the deaq speak nothing but
good. But I would only like .to say to
that the main objects and reasons the
Bill jtself realises for the first time, so
many Members here are speaking about-
the inflateq STD calls. Once I was a
victim of inflated STD calls. The matter
is pending before the Hon’ble Minister.
But it is not right forum for me now
to ventilate my grievances. Although I
lockéed my room ap inflateg STD bill
hag received by me from the Telephone
Department. But anyway now he says
in the Statement of Objects and reasons
sub-para 3 of para 2. “Of late, unautho-
rised diversion ang use of subscribers,
telegraph lines for making trunk and
STD calls is "causing severe loss and
damage to bothh bona-fide subscibers
and the department”. Here js a cons-
cious acceptance of a fact which we _all



*

333 The Indian Telegraph

know and | am sure after due investigation
not only for the Members of Parliapent
but also for the numerous subscribers who
have been put to great loss by the faulty
metering and unauthoriceq Jzfects, justice
will be rendered.

Now, Sir, coming to some of the
points about the Telephone
itself, no doubt we have made a giant leap
from 1947 when there were 83.000 tele-
phones. But now we are having over 2.5
million telephones in the country today.
You are also having ambitious plans in
the rural areas tha; at [east within 5 K.M.
there shoud be a telephcme which I hope
will work. But. Sir, if you consider our-
selves with foreign countries, the tota)
number in terms of percentage, ths num-
ber of telephones in rural areas is 0.4
per cent, 3 por cent in the cities and about
100 per cent in advanced places as com-
pared to a density of 164 per cent in
spread out areas—in foreign countries ot
over 200 per cent denmsity in  important
places both in the West and the East. So,
thi~ i3 the comparative figure which I can
give the Hon’ble Minister, So, our coun-
try should reallv ‘go a long way to see
that every subscriber gets a telephone at
least within a reasonabls time. Bzcruse
today waiting list is over 5 lakh rind by
1990 it is expected to go up to 10 lakhs
and with the fast growing demand and
business you can imagine how it will be.
Sir, there is one thing about the telephones.
My friend, Dr. D'Souza is ot here; he
is always against multinational pharmaceu-
tical firms. But Dr. Najma Heptulla is
there; she has also intimate knowledge
about multinational pharmaceutical firms.
I have 2 great doubt whether the multi-
national pharmaceutical concerns are hand
in glove with the telephone department
people because the surest way for a person
to get a headache or to develop emotional
instability is to go to the telephone and
make a call so that they will be able ta
promote products like Aspirin and Sari-
don or later on if they have to go in for
depressantg or  tranquillizers. I do not
know. But T have -such a suspicion and 1
hope the Minister wil] ally jt.

Department .
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Another thing about the working of the
telephone department is the recovery of
dues from the subscribers. I think I will
be carrying coal to New Castle if T tell
the Minister that the telephone dues from
the Central Goveramenf in 1980-81 was
Rs. 8.77 crores, in 1981-82 Rs. 12.76
crores and in 1982-83 Rs, 44,39 ctores,
These are dues which have not been collec_
ted. [ do not know why you did aot
collect them: 1is s collection by one
wing from the other wing of your
own Government, The dues from the
State Governments  were Rs. 1.36
crores in 1980-81, Rs. 2.47 crores in
1981-82 and Rs. 9 crores in 1982-83. 1
do not kinow what is the difficulty in col-
lecting your dues from the various State
Governments. Now comes the saddest
pait—the dues from private subscribers,
In 1980-81 they were Rs. 1.65 crores, in
1981-82 Rs. 2.66 crores and in 1982-83,
Rs. 6.14 crores, All these dues go on
mounting, I have given the figures from
the Minister’s own reply to a question in
thz Lok Sabha. And these bills are going
on mounting. What is the reason for the
non-recovery of thzse dues? This is a
matter which has got to be gone into in
great detail.

Sir, now I come to one or two imvor-
tant points reearding the functioning of
the tclephone department. One is that the
Government has got to take an early de-
cision abant the vse of cordless telephon.
es. I think that th: several pros and cons
are be‘ng considered in the department it-
self and T am given to understand that the
Minister himself is in favour of making
its use legal. You know both in Delhi
and elsewhere, a lot of VIPs, businessmen
and other people, who have either brought
one
from Palika Bazar and othr places, are
using these cordless telephones. So why
not make “this a legai thing by taking an
early decision cqn this? Secondly. one of
the persons connected with the World
Bank, a Swiss economist called Dr. Walter
H. Rambousch has said in an article that
the World Bank and the Internatiomal
Development Association have advanced
more than 700 miilion dollars in the last
few years to over 40 countries for loans
in relation to communications. I am sure
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that this is going to be a much bigger
amount in the years to come. Why not we
take advantage of this for improving our
telephone gsystem?

Sir, apart from these, there is only
other matter which I would like to men-
tion and that is about the functioning of
the telephone system in the State of Tamil
Nadu and particularly in Madras, from
where I come. The Sarin Committee in
1981 observed that as compared to Bom-
bay, Calcutta and Delhi, Madras was the
best. But I wish the Sarin Committee or
some other committee appointed under
Mr, Kohra or anybody in your depart-
ment is asked now to go and see how the
telephone system is now working in Mad-
ras. Once I felt very sorry to go to Cal-
cutta because I could not make a call to
the mext room. But in the last one year,
the telephone system in Madras has be-
come so bad, so deplorable that you can-
not describe it. The number of wrong
calls that come from every telephone or
go into every telephone is something fan-
tastic. And they have established two mew
exchanges and they are going to have one
electronic exchange. Secondly, Sir, I do

not know why the Minister hag been
sleeping over the Telephone  Advisory
Committee which is supposed to be of

help to the department. For the last more
than one Year, there is no Telephone Ad-
visory Committee in Madras, so much so
so that many subscribers phone the mer-
bers of the erstwhile committee and tell
them: “Whnt are you doing? You are all

members of the Telephone Advisory
Committez Why don't you do some-
thing?” There are telephones  which do

not work for two or three or four days
together The Estimates Committes  of
Parliamém had made a recommendation
that if a telephone did not work for a
certain period, a rebate should be given.
I do not know at what stage of accep-
tance or consideration this recommendation
is in the department. As far as Tamil
Nadu is concerned, and in Madras in
particular, the telephone system has be-
come very bad. T invite the Minister to
go imcognbo t0 Madras to any one of the
residences and try to make a call and-see
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what happens. Please do  something o
tone up th: T:':phone Department as far
as Madras and Tamil Nadu are concerned
because the infrastructure and the techni-
ciang there are quite good; they cannot
suddenly go wrong in a day. Something
has got 10 be done on a\war-footing.

Finally, T would like to inform the Min-
ister and the Bill itself speaks of unautho-
rised diversion. There are a number of
gangsters, particualy those who are con-
nected with horse-racing in which the
amount of betting involved is in crores of
rupees, particularly in Bombay. The Min-
ister perhaps himself would like to make
an investigation or I can tell him sépara-
tely about those persons because I do not
want to bring them on record here—they
have a parallel telephone system working
for them. There is a hotline between one
horse-race and another horse-race elsewherg
and they are also able to switch on and
off the commemtary. And they speak on
your P&T phone for hours and hours
without paying even as much as Rs. 100
or Rs. 200. How they are able to enjoy
these special concessions’ it is for you to
look into. This must have already come
to the knowledge of the Minister. T hope
that undér the energetic and dynamic Mr.
Gadgil the Telephone Department will do
well.

One final thing before I conclude and
it is aboul the consumer and civic aware-
ness. The comsumer and civic awareness
of the whole thing has gone up to a great
detail. T would request the Minister not
merely to end with these amendments to
the Indian  Telegraph  Act. The
Indian  Telegraph  Act  is almost
a century old and it containg very many
obsolete references to.réilway companies
which no longer exist. Section 6 of the
Act refers to a railway company. That
also needs amendment. Similarly there
are other obsolete references here  and
there. Thanks to the consumer aware-
ness and the several petitions filed in the
High Court of Bombay, in the Supreme
Court here, and so on, certain rules of
yours also are very obsolete. Rule 443
of the Rules says that a telephone  may
be disconnected without prior notice  if
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a bill is not paid on or before the
«date. But ogain Rule 421 requires
Divisional FEngineer to give adequate
notice before disconnecting. These are
just the anomalies which I can point out
straightway. Similarly, Section 412—for
the benefit of most subscribers 1 may
poimt out--requires the Divisional Engineer
to maintain the instrument in good work-
ing order. One of the subscribers  has
filed a petition in the Bombay High'
Court. He said he was asking for da-
mages at the rate of Rs. 500 a  day
because the Divisional Engineering is
not adhcring to thig rule. T hope  the
Judge gives him a good verdict.

due
the

with these words I hope we will have
a better future as far ag the telecommu-
mication gystem is concerned.

SHRI SUSHIL CHAND MOHUNTA
(Horyana): Sir, actually this  100-year
old Act is sought to be amended in a
very perfunctory manner. As 1 could
gather from the Thanorable Minister's
speech, he was impelled to go in for this
amendment because of certain directioms
given by his Sscretarial staff or officers
who soid that these amendments are im-
portant because otherwise they  cannot
look after and ensure proper fumctioning
of the telephones. The honourable Mini-
ster has only passed on what his officials
probably conveyed to him; he has not
even cared to glance at these amendments
and see for himself that some of these
amendments are not needed. Some  of
them give the idea that no mind  was
applied. There are so many things which
gshould have beem done in this Act but
which have not been cared for. There-
fore, to start with I would support the
amendment moved by my learned col-

league, and though he has not pressed— .

it is still open on the Table—I would
support if so that a comprehensive mea-
sure can be brought and we do not deal
with or tinker with these provisions after
100 vears as if what the Britishers had
done in 1885 holds good even till today
except changing the enormity of  the
punishment meted out to certaim offen-
ders. 1 do not think that the Bill goes
any step further, For ingtance, I will
give a glaring instance. T hope I have
not got a wrong copy. As I read it. I
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find the following anomaly in clause §
which reads as follows:

In section 7 of the principal Act,—
TS * % o

(b) in sub-section (2),—

(i) after the word “line” wherever
It oceurs, the words “cable chamber,
tower,” shall be imserted.

Now, I tried to probe into this. In the
Annexure we have cxtracts from the prin-
cipal Act. There in sub-section (2) of
section 7, I do not find the word “line”
at all. This sub-section reads:

-

(2) Rules under this section may pro-
vide for all or any of the following among
other matters that is to say;—

(a) the rates at which, and the other
conditions and restrictions subject  to

which, messages shall be tranvmitted
within India;
T EE] XS
(c) the period for which, and the
conditions subject to which, telegrams
and other

documents belonging to, or
being in the custody of. telegraph offi-
cers shall be preserved; and

(d) the fees to be charged for sear-
ching for telegrams or other documents
in the custody of any telegraph officer.

Now, I do nnt know where these words
are to be added, because the word “line”
is missing here.

SHRI V. N. GADGIL: If you see (e)
of the original Act...

SHRI SUSHIL. CHAND MOHUNTA: T
was reading the original Act. The word
“line” is not there in this particular sub-
section. This is the first instance.

Now let us go shead and take (i) in
sub-clause (c). Tt reads:
I3

after the word “line”, at both the
places where it occurs, the words
“cable chamber, tower,” shall be in-
serted. 5 ’

This is in respect of sub-section (4).
But in sub-section (4) there is no word
“line”. Now, where are these words to
be interted, I do mot know.
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Now see (ii) which says “in  clause
(a), after the word “lines”, the words
“cable chambers, towers,” shall be inser-
ted”. When there is reference to clau-e
(a), there is no reference (o clause (b).
And clause (b) contains the word “‘line”.
It says: *

“subjecting the Central Government
to any obligation to provide any tele-
graph line...” :

This has not been
(a) has been included, but
has been excluded.

If we turn to section 4, we find after
the word “line”...But there is no word
“line” in the proviso.

amended. Clause
clause (b)

the
Pro-
proper

Now let us turn to clause 4 in
Bill. This again T could not follow.
bably 1 may not be knowing
English. It says:

In sub-section (1) of section of the
principal Act, in the first proviso...

4 PM.

“..for the word ‘the Central Govern-
ment may grant a licemce’, the words
subject to such rules as may be made
under this Act, the Central Government
may be grant a licence’® shall be cubs-
tituted.” Actually, it shou'ld be like this:
“subject 10 such rules as may be made
under this Act the Cenfral Government
may grant. . .” and I think the word “be”
was wrong and it could have been taken
away. ‘There is no idea of having this
“be” which does not give any sense. On
the contrary, if the construction could
have been a little different and not in this
manner as it has been done here which
is a very poor drafting according to me.
then the proviso should read like this:

“...provided that the Central Go-
vernment may, subject to’ such rules
as may be made under this Act...”.

This would have been better. The
word “may” could have been put at the
very beginming after the words “the
Central Government” instead of putling
it at the last portion of the gection as
has been done in this Bill. It is very
clumsily drafted and it is poor Fmglish
and it is poor drafting. Then we turn
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to page 3. In the new clause (ab) which
is sought to be added now, if we go
through it, we will find that it does not
make any sense. It reads: ‘“the period
for which and the terms and conditions
subject to which such licence shall  be
granted;”, It is avery poor drafting, So,1
would suggest that we need not go
through this Act in this manner as it
gives the impression that we are rushing
it through without applying our mind at
all.
through it thoroughly and see how best
you can proiect the telephonc  system
with the provisions of the Act. T  am
saying this because T would like to bring
to your notice another thing. Now, there
is a provision in the Act which is sought
to be amended. I am referring to sec-
tion 7(2)(c). Now, sub-section (b)

"must have been in existence esrlier, but

Baut,
not

later on must have been decleted.
even in this amendment, you have

thought it proper to cover up this defi--
instead of”
Now, -

ciency by having clause (b)
keeping the space vacant after (a).
we have still (c¢), but we do not have
sub-clause (b)' Now, look at (c¢) which
reads:

“the period for which and the con-
diticns subject to which. telegrams and
other documents belonging to. cv being
in the custody of, telegraph officers
shall be preserved; and”.

Now, according to this amending Bill
the word “telegraph” itself includes a
telephone ang if it also includes a tele-
phone, how are you going to preserve a
message given on a telephone? A mes-
sage given over a telephons cannot be
preserved, but a message given through a
telegram cem be preserved. There is a
reason why a person sends a telegram,
He sends it under his own signature so
that the message ultimately is delivered
or the message which he has sent can be
connected to the person who has issued
it. So, this is the idea behind it. But
a telephone message cannot be preserved
because there is no record of it and it is a
thing of which there can be no record. T
mean that it would be superfluous mere-
Iy to say ° that the word ‘“telegraph™

You should scrutimise it and go-

-
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also includes ‘‘telephone”. I do mot
know why you thought jt wise to say
that the word “telegraph” would also
mean telephone. Telephone and tele-
graph are two different things. You

can as well ag say, it includes all the
worly and you could have said that
the whol, world would be known by the
word ‘““telegraph”. So, this is pot the
proper way to do it and this should not
have been done like this. It would have
been better if you 'nag put the word
“telephone” 3¢ the appropriate places by
which the idea of a telephone could be
grasped ang the idea of protecting the
telephone system by certain provisions js
clearly understood. So, the word “ele.
phone” shouly have beep put a; appro-.
priate places. Apart from this, accord-
ing to the Bill, the words in clause 3,
namely, “any appliance, instrument”, are
going to be replaced by words “elepnonz
or any other instrument appliance”, So,
there it a mention of the word “tele-
phone” and, therefore, this word could
have been added at the other places also
rather than mentioning that wherever ti.e
word “telegraph” occurs, it would includ:
telephone also. Now, there is another
thing. This original Act talks of r1ele-
graph and wherever the telegraph system
is involved, we have gescribeq it properly.
The offic, building and the buildings ap-
purtenant to it are all protected. Now, in
the Explanation under ‘Definitions’, you
say:

“A building or any premises or any
part thereof shall not be deemed to be
a ‘telegraph office’ within the meaning
of this clause merely by reason of the
location therein of a telephone provid-
ed to a subscriber.”

I do not understand why the expression
“provided to a subscriber” was added be-

cause they change the whole meaning of
this explanation because there are places

wher, you have telephone booths. Tele-
phone booths are not provided to any

subscriber. Yet an offence with respect to
a telephone booth would be of the similar
nature as an offence...(Time bell rings).

I have only spoken on the Bill. There
are certain other points which I have
a%so to make. So these provisiony are
“very clumsy and the Bill should be re-
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drafted  after re-study and only then it
should be gons through,

Now, speaking about other matters in
regard to the telephome system in this
conntry, though we have now a large
and very complicated network spread
throughout the country, yet we fing that
telephones in our major cities specially
are mostly out of order. And when we
make an enquiry as to what hag gone
wrong with the telephone we do not get
any answer for it. After’ trying, trying
and trying to get a number when we fail
we try to seek the assistance of ‘199,
And when we seek the assistance of ‘199’
we get the reply that thg telephone seems
to by out of order, 1 ask: What about
‘scems to be out of order'? Either it is
out of order or it is working. When you
say, ‘seems to be out of order at the mo-
ment’, you are as such in the dark as I

- am in the dark. The answer is: we do not

know; it is only the testing depariment
which can tell you whether it is right or
weong .and you may verify it from them.
They give me the number. I ask the test-
ing department, and the testing depart-
men; say: we will communicate, we are
making an investigation and we are try-
ing to find out what is the fault and if
there is any we will let you know., What
is the use of ‘199’ service if they give us
the same response which we ourselves ge -
after trying? How doas it ~scist the suk

scriber? Therefore, in cases where the sub-
scriber actually has some difficulty we
should be able to get a definite answer
through ‘199’ especially when a group of
telephones is out of order. I can under-
stand if some local connection is discon-
nected; that can be understood. But some-
times a whole sector is out of order be-
cause that happens to be falling in a
particular range; either it has rained too
heavily or there has been a storm recent-
ly or some such disturbance; and we find
that a whole group of telephones is out
of order. Mostly we have cable system
which are laid underground, and since they

are well protected mormally it is not easy
for these cables to be témpered with or to
be disturbed Then in such a situation
what goes wrong? Somebody should tell
us. Experts in the department should also
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know so that corrective measures can be
taken so that this malady is not repeated.

Thz other day I had to go 1o Calcutta.
I was trying to get someone there to re-
receive me at the Calcutta airport. But
could mot get the number. Sometimes the
ring was passing and somelimes ring was
not even passing. 1 was trying from the
Parliament House STD Service, which is
here in Parliament House. Strangely
enough, we have here the Directory of
1980 Parliament House STD Service has
the Directory of 1980. They do not have
the latest Directory, Ultimately whesy 1
reacheq Calcutta I found that the nuinber
hag changed. 1 found that out of four tele-
phones, two were out of order and  the
number had changed in the case of other
two telephones, I could not find the ncw
numbers because the Directory was old.
Thesg are minor things which can  be
corrected,

Companies are made and nobody
attends to them, Probably the complaints
of the Members of Parliament are listen-
ed to with some kind of promptness. But
the complaints of ordinary people are
not heard. For days together their tele-
phomes are out of order and the telephone
service cannot be used by them. A person
gets a telephone connection not becatise
it is a luxury, but because it is a necessity,
All his work is suspended for lack of
telephone facilities Telephone is not avail-
abe to him for five to seven days at a
stretch. You don’t give himr any rebate in
the bill, not to talk about compensating
him for the loss caused to him. The
telephone people do not have any
calculation for allowing him rebaty for
the days his telephone was out of
order, The complaints are there and
the Department knows that his telephone
was out of order. There is no such sys-
tem. It should be there. You don’t want
to fleece the subscriber. The subscriber
pays through hig hard-earned  money.
(Time-bell rings)

You say that vou will spread the tele-
phomes to the rural areas. T don’t think it

is possible by 1990. If it is done
by the turn of the century. then we
may be having slight good luck. The

work of laving cables in the villages has
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not started yet. Then how is it possible
to connect the whole country? Give ‘us

some practical things so that we may have
a semse of satisfaction that the hon. Mini~
ter has said something and that at least
70 or-80 or 90 per cent or some parf of
it is being done. You cannot connect the
whole rural area with the telephone sys-
tem.

Now_ the advanced electronic digita}
system is coming into vogue. I do not
know why every time you dial, you get
a wrong number, Digital system is a self-
correcting system. Thepn why do we get
wrong number? Is our equipment poor or
is our maintenance poor? Or does some-
one keep on tempering with it? (Time bell
rings) These things are worth giving at-
tention to and I hope the hon. Minister
will see to it that the subscriber has a
sense of satisfaction and that he does mot
become jittery and panicky, running here
and there to get a telephone connection.
The standard of service to the subscriber
should improve. This Act is good and we
will not take much time to pass it. But
there are no such provisions in this Bilf
which are urgent. They are not going to
come into operation today, Therefore,
send this Bill to a Select Committee  in
order to review the whole Act, to have
separaty provisions for telephones and
telegraphs  Wherever joint provisions are
necessary. you can do so, T do not subs-
cribe to the view of having the telephones
and telegrophs together, Therefore, 17 op-
pose it.

SHRI JASWANT SINGH (Rajasthan):
Mr. Vice-Chairman, Sir, the scope of this
Amendment Bill is limited and in that
much T do not have substantial differences
with whoat the Government intends doing.
The hon. Minister for Posts and Tele-
graphs, while moving the Bill. suggested
that being a centenary event, this measure
is significant, that it is an attempt by his
Ministry 1o enable law to keep pace with
technology, or words to that effect, if not
exactly. This, to my mind, is a fine enough
gentiment. But there are various pre-sup-
positions behing it, One great pre-supposi-
tion, of course, being that there is suffi-
cient technology within the Department
which stands as the ‘T’ part of P & T, to
warrant such an assertion. A number -of
speakers have pointed out from this side
Ranchae alen

and from tha Treaonry
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Sir, you yourself have experienced—that
this telephone is not a convenience. The
telephone system of India does not defi-
- nitely reflect any kind of technological
advanrement. It does not even provide any
basic satisfaction as an amenity, as a con-
venience. And it does not suffice for the
Minister to say. Sir, that in 1911, at the
time of Delhi Durbar the first tefephone
was introduced and up till 1923 there
were no subscribers and then the Govern-
ment had to induce people to become sub-
scribers. I don’t think, Sir, those are suffi-
ciently convincing arguments.

Sir, wnder the Statement of Objects and
Reasons, there is one particular portion.
And T think, this is a valid emough point,
this is something about which a number of
speakers citizens, and consumers of tele-
phones have often pointed out earlier.
And it merits to be quoted here, not in its
entirety but centainly a portion of it.
Under the Statement of Objects and
Reasons, the Minister says:

“Of late, umauthorised diversion and
use of gubscribers, telegraph lines for
making trunk and STD calls is causing
severe loss and damage to both bona
fide gubscribers and the department.”

Now, this is reasonable enough as far as
it goes. It however raises a fundamental
question a question of substance. The
provision here, as contemplated, is to
safeguard against unauthorised diversion.
And it is about unauthorised diversion,
umauthorised use of the facility that one is
talking, If it were to fall within the ambit
of ‘law keeping pace with technology,’ one
would not have any substantial differences
on the subject. But unauthorised diversion
of a facility is one of the topics talked of
here. Sir, the Minister has two legs, so to
speak not thay we do not all have two
Jegs. But the Ministry has two legs. Ome
calls itself ag ‘P’ and the other calls itself
as ‘T, and combined it becomes the Min-
istry of P & T. The ‘P’ portion of the
Ministry—I would like to add my voice
to what hon. Member from the ATADMK
hag seid—is indeed one of the most effi-
cient Departments Tndian Postal Services
are indeed one of the most efficient in
the world. With a population of near
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about 570 million, near about 570 million
letters have to be carried by our postal
services, With addresses insufficicnty writ-
ten’ or illegibly written and the postmen
poorly paid the letters countinue to be
delivered  in the remotest parts of the
country. And 1 say this with come sense
of apprehension also. Sir, T am slightly
superstitious in pointing out that this
Department of the Government, ‘which is
the Postal Services is working so well be-
cause it is, perhaps the only Department
which continues to provide satisfactory
service to all our countrymen and at very
reasonable rates. I am afraid I cannot say
that about the Department which is the

" other leg and which calls itself as ‘Tele-

graph’,

Now, Sir, thig particular portion—part
3—of the Statement of Objects and
Reasons which was about diversion brings
me to the Indian Post Offices Act, 1898,
which is one of the two legs om which
you are standing, the other leg being the
Indian Telegraph Act, of 1885. Now, I
have particular objection to section 26. It
is not within the purview of this particular
debate. But because these are the two legs
of the Ministry. I have particular objec-
tion to section 26 of the Indian Post
Office Act and to Section 5 of the Indian
Telegraph Act. Now, Sir, section 26 and
section 5 have persuaded a number of
Members of both these House to intro-
duce legislation in both Housegs with &
view to safeguarding the  freedom of
speech, the 1ights of the citizen, etc. We
are informed that under the constitutional
safeguard of article 19(2) some of these
provisions, a right has been taken by the
Government to censor mail and to tap
telephone lines. T would submit to the hon.
Minister that tapping telephone lines is
also tentamount to ‘unauthorised  diver-
sion’ more particularly when shelter is
sought under article 19(2) of the Consti-
tution. This would mot be valid because
article 19(2) talks of reasonable restraint
and it is not given to the legislature or to
the executive to first impose the restraint
and then for itself alone to determine what
is reasonable. The only body that cam
determine what is reasonable is a court of
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law, These particular provisions, section
26 of the Indian Postal Act, and section
5 of the Telegraph Act, under which the
Government comtinues to tap telephones,
invade the privacy of a citizen and all
this without even the citizen knowing that
his privacy is being invaded, My mail may
be censored without I being informed that
there is a just and reasonable cause that
meriting my mail to be censored, in which
case there ought to be a law which informs
me at least that my mail has to be cen-
sored. Similarly for telephones it should
be mandatory. The Government may re-
tain for itself the right to tap telephones
but I do not think that the Government

can possibly under any circumstances, as-

sert that it can imvade the privacy of a
citizen treating him as an accused. not
just as an accused, but as a criminal,
without even the citizen knowing that his
privacy is being invaded. This is a provi-
siom about which T have sirong objections.
Unauthorsed diversion of telephones for
purposes which result in a loss to the de-
partment and to the subscriber is a valid
enough point but it extends itself to mis-
use of section 5 of the Indian Telegraph
Act. T would have preferred if the Min-
ister had come forward with a com-
prehensive legislation  setting right all
these anomalies. He himself talked about
thig being almost a centenary even and,
at the cost of repetition, he s3id that it
is an attempt by law to keep up withi
technology. I am not sufficiently persuaded,
Sir, that these are the motives which have
gone behind the drafting of this particular
amending Bill. T gtarted by saving that per-
sonally I find that the debate. being limited
to what the amending provisions within
this Bill are, the amendments that you
wish to bring about, as to the definition of
what telegraph js, aesthetic appeal about
defacing the buildings, etc. are by them-
selves inmocuous enough fair enough, ac-
ceptable enough, but I would say that it
is not a sufficiently comprehensive legis-
lation because section 5 of Indian Tele-
graph Act of 1884 continues to retain the
powers to invade a citizen’s privacy with-
out the citizen knowimg what is  being
done. T, therefore, oppose the Bill. Thank
you.
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ZF 9T O’ (R4l §MW, At grede
FOAT A ¥ fRAT Sw 1 a7,
AEYIAY, AT G &1 3% g%
FAET qent  fSaaT s 0w
CICUBSECICUNE LS LI I

g

q, ¥g F1E FAWA @ A%
7 & g wE avEfes aawr A
g foud % gw &7 a3y 2 | @
e afedt & 99 ¥ fyo
AT WSFL FWSAT § Fgaww a5 )
w o= F fou & woa¥ wew
FEAT fF ze® ug f=zar g )

AF TF, W SFATwS m».
F1 gL, a1 gfeas s@eqr § Afow
Za9 gF W ¥ gaY & HIT may
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roE s g W@ %, wg aaifaw
e g A Rk |1 @ 3
z fafega a@ & 1 2AWITOF
Ay ¥ OB AqdT ey FT OATHT
ar wgr g 0 faed fadt § AeA

gax warare gar & fagre &
% fgew ¥ Fgd A W A@ AE

T wgadY FEuE F T4T F
ot fagre & 1 @@ &
N o&r feat &, Afsa w0 A
A & gead wg g1 aFT /T
g g AG gWT, ug AT HAHT
FaTr A FAT FFT

a1 wg Az andafma & F
@R zAry  grargfan  §FmF {Y
g5 adl & ) zaEr gaw g fF
F& geade fear sg o iEa
57 & geErd faami # A qeug
it s afadfag &1 oF g7 a3
T sy gy war @ feigy gAcfwadEy
AT Yar F FA A g FE AZT
ATl gACfEREl @ F FW A
ar W T

zfifeq & Fqasr g & s@
9gq ¢ Y WITE ST ] =1y
A zadt arg St §, ag W qEAd
¥ fAq S1F #Y & 1 gAFT A A0S
Ifiwe  wEAr  fREEAT TS
g #4% grar &, ug v fefees
fezm @ a4t giar § AT % ug
g Srar &, s fag v N wrad
freiars /gt & | FwAlRT ST A
® ¥ & a9 wa @ E
Ffr weltw @7 g@ Ay WAr §,

qr fex wddfes faeew ¥ # T

FERS SUrEr w1 S & 7

1 zga fau gad @i Jafas
aaF g, amfa®d gv & f HECEC
F ST ogFEAr g o o F HOE
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A0 FEA fE Ae geq AT
aEm X Fgr I, AR fage #§ o
7 grT ST 9IAT WET § AR
FY qeAa g1 @lq feafa g, faedy wra<
@ TART FIATT TEN § A A A3
IO WY TAEY AT BT, afFT 2w
aaa3 &, {5 O5dy GA€r &7 faard faw
Frq AT G g AL AT, IoF fAQ
AFTIT GIGT TZ(A T T8 FITAFAT
garg

ZHICT ¥ Higr fF @ gEadT
¥ fwg vdiwa AR FIFT ART
T, A &0 Gga00 AFT £
feafs =0 AT & wewr  fwar w7
AT TaET &Th ToTgw g | 79T
qw H Wi g&Er fwar @1 gaar
& Qar {qedra v@ar § w7 § sigar
g % g4 fqwra & arg wry faar
CLAEE T A NPT S E R e
qHA Al ¥ IuaT dga i difta
9394 § d¢ 47 QAT uEE ¥
HT I9F T4 WA A SEwT
frzraiaar fassr sithar QEY are agY
g, Afwa (6T s ¥ oo Fq9 #
FIT A gl di 29 FFaq § 36N
T H IR LT ' WT Qo
1T 6T AR wqla a7l fo wm
[ET Wi Ml @T Wi wwe &
wfeq g awqsifedi # M5 gyer
TRIAT HFT Foir WL W WA W
St 2T Afkad «@ § wEE0 gard
a {aq g gayq@ = g

i dvo wEmIAIREN TE (7.
Taw) : AT39 H4WA §Y, of¢ fagaw
g ey § gfear e (miiz-
Hz) {¥a, 1983, 3ax T8 o wdIg
g, 0 ZTlr AE ysged WY
LT dqgT a7 %iﬂﬁrr i 9givdg
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[% Fro wc 7ATXTT Q)

g1 Afed geT S geAGdd Fhi
T % W % Wf BE AE G-
T g w§ R Saw Wi oA
T B AT UGS & WeTw
@ § wgd A W AW AL
R feirdic ¥ wner ¥ WX ¥
& FTI agAT wigail gl e @ q'g'%
qE AL F AN W4T d @ g
fu foafer afi d@ar § SA®HA
€39 AT g & Tnwv dear &g @l
€ Wig wad g W & Al gl
Ag T 8 wigdi B gewr T sz o
g w g #E SAwE aw qg wT
g, BF Fra“r ¢ W E, T8
gt wwel A we g i owiTosnasl
sind § WL wdl N FE 0 AR
Wl 3¢ 8 a7 A w@l o, AW®
4 feed g, geviai grar fergeam
P F € W wed & wgl s T Ea
Fize 30 A 7w 4l Fve | ag faafi
WS B EEE e H ag wx
A4 wgwm, ¥@ § e am vl
g 2 "G oWR ey, gEe-glke,
T ¢ & Hawd ag a7 v gw
WHETE 41T & g Egd & 2% a1y
dqe g8t WA g, %o 7 AR
Afl § ®A AEE w9 43 HiY
A o | sEEE oagl oA faose
TA®A  FESARET wEal A7 A
AF A€ q(O1 KW W IFEW 4R
oA feal a0 wve oar @ 2 a4
FAEA W07 wie WA T A
SEG g | W A WylE 3T AR
e ag g an wefafy gz g
FAF AR Wl 1 AA |’
ag @ &di w= A owrr g, el
fw ag § fx =Ad @zhz nw
AT W I8 W@l ¥, TR UgAd
&qF g1

GI_T‘)

D LU B

-

[ RAJYA SABHA }

(Amdt) Bill, 1983 g6

“(3) Of laté, unauthorised diversior
and use of subscribers’ telegraph lines
for making tremk and  STD calls s
causing severe loss and damage to both
bona fide subscnbers and the depart-
ment,”

ug 3% &\ \R wE ouEr 3§
g3 ¥ FEAT A8 T | ATFA WY
B F I T wzAT § %% Jww
F 9 w77 E, TR WX WA F
Tga @ faw oiar g 0§ s
fag g1 g, afem =g g5 wETE
T WD s, fRareT, wegey,
Aavay, femwa, 1983 T WAL
¥ w9 @iw 9w § W @ feaw
FTd we AMEU TG TTF AT B
X T A 4-5 gICH faw
FET F 1 gEw 4@ &1 WEW W
TAGO-GTALN, 1984 H 11 gARFTH
I EAEE wF UZ WP W AT,
ggi AT wifew § WE oW
St uiEdr # osifwes € awoun
TEd 2, T FTE1 m@iEe | W o
FEqAlE T AT RS TREIA G
g, T AW agt gwr AWK ?fr%
FAE AT 11 AL FEF IT &
T | ug qwent €W & @d g )
oawr g8 {e@ ®{OE WA G
IqET F1E TG w1 g AT feardye
F1 fam @IE F1E A g AT
g7 WA guiR faw ¥ dEar A,
i g1 & FOF, AT qF al FLT v
¥ s frgar asrr fraear ?oal
¥A gwa W oAdy wrAr wg SHRE
feqredic ¥ el ol & 7 3ES
ark ¥ &% Fw g # Oy 5%
g1 § | AF @ WEAT § FTAH
e T = A w0 °d A
s gg arg &1 fax fFwar a1, I3y
25 BATT &IF FT1 {aq ¥ 91 A
¥ T fwar o saswr @4 g,
qF[ A | 25 AT KT T gAr
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- fET TE-ERr gAT a4 e |

vg o <A o feww B, wd
fat 1 1 T Twe fewea g,
M oSy a@femt § sEdt 3% &AT
mr § oEd W aeee § d
¥ g7 S A ox g, fasww

TgF A-q.A FANGSH HI Gh
a1 5 feetal Fear g o1 gwH
T (K3 5” q_{ %__

“27A. (1) If any person diverts or
auses to divert any telegraph line by
he employment of any device, appli-
nce or other mewns, intending thereby
o fraudulently use thz telegraph of any
abscriber withouy any payment he
hall be punished with imprisonment
or a term which may extend to three
jears, or with fine, or with bota.”

“18. In scetion 24 of the principal
\ct, for the words “cne year”, the

words “three years” shall be substituted.

“i7(d) for thz words “with fine
vhich may exiendedto five hundied
-upees, the words “with imprisonment
or a term which may extend to three
rears, or with fine which may extend to
>ne thousand rupees, or with both” shali
e substituted”.

Lalls 3

g T, " g voz® o7 W
o FET wwed fzemr §owic
raq afegs @1 ofewse 1 §
27-8" ® @A wrET Al Fal,
FAOTYA W OFET, gAIC T, I
mT g, guwt 3gd &5 fvw agl
| w31 & 9% ¥, aigT foaqr
TT B ag A & 1 gaw 4l
R AT &, afeT wigm w7 faw
N2 ugzan afe & ar ug s
qu4 FHIY WIAA g, IHST  AFg
I 3% g 1 wlwq ug Faegleag
e, fagas &t =fgr kR Sar
YIgar Y ¥ FEr o fadas FAv
¢ 3% vy Ay 21 oar %
T & v & oo zgwr  gome
T #Y T F7 Fwr oaifEm oo

43 Ay TG | Sg aw 'g'ﬂ'} fag 7
& qIg W T 47 el F w7 §
oqy: urst % Unstarnd  Que tioy
¥ owgrE ¥ W ag ¥}z
I ouw mg g

“The foillowing steps have been taken
to check the pos.idiity of such malprac-
tice :—

T4 T4 3B @y A @i N6
forar ‘a" —a .

“(3) Individual subscribers’ metcrs in
the telephone exchange are szal-.ocked
and the Metar Room kept locked to
prevent unauthorised entry;

(ii) Eatry to the mam  distrivation
frame room is rastricted to only autho-
rised persons;

(iii) The meter readings sre record-
ed cn fortnightly ba'is and any unusual
variation in he cailing patiern is exami-
ned by testing the meter and associnted
Lcipment;

(iv) Fortnightly meter readings can
be supplied to desiring subscribers at a
nom'izal cost;

(v) Fiying Squads have been formed
ia the Metropolitan Telephone Districts
to carry out surprise checks of meters,
associsted lines and equipment;

(vi) Vigilance staff has been = posted
in major and m'nor Telephane District
as well as in the Telecommunication Cir-
cles to carry out surprise visits and
inspections:

- (vii) Indiun telegraph Act is being
amended to make unauthorised temper-
ing of lines as a cognizable offence.”

AT %¢ 31T, g AGSHT F AT H
FIT 1 yg AT WM qFAT [gAE
faar |\ g wwar 9 g W1 A1 Ay
qr AH FLA AT Z, 9 AT 4G §
FC oy aF AT FE AE A
TEAT, | HIE TEAATT &, A FrE
Hevz @y, Tfewr g o zew qgw
WY FF FT o U TA GHEGT F AT
# AT gt Q1w Wel #ogwe



363 The Indian Telegraph

[0 #o wesamw IF]

fegr mr f& g% wEEmHRET FY
#ate Mz Qfew et 1w g,
TERT e SRl 7 e &
§ AR A SAAT A QAR & AF
ag fagus S gw R @ww g, TEHl
IR aF g ) wfwa gawr fww
AT H A § T qE | @R
faw gm#r afew s ww R o
afay & =gw f5 sEsl Eww
FHET & g fear wng

SHRI SURESH KALMADI  (Mgha-
rashtra): Sir, my googq friend, Mr. Gad-
gil, started his speech with a reference 1o
Graham Bell who invented the  tele-
phone. All I woulg like to say is, Mr.
Bell must be moving in his grave if he
saw the conditions of telephones in the
country, In foreign countries they say
there are three ways of communication:
One is telephone, the other is telegraph
and the third is ‘tell a woman.’ In this
country the first two do not work, The
only sure way is the Jast one, Whereas
the late Mr, Stephen’s motto was, when
the telephone does not work, you return
the instrument. But the motto of Mr,
Gadgil is “Let the dead telephones lie
dead”. Sir, in my State, in Bombay
there are today over 50,000 telephones
which  are not working, Come the mon-
soon, ip most partg of the city the “tele-
phopes stop working. And again  this
monsoon is no exception, Nothing what-
soever has been done, There were  so
many complaints given last year, 'But,
thig time, instead of there being improve-
ment, while last time only 30,600 phones
went down, ag the Communications Mini-
stry has done a lot of harq work, now
50.000 phones have gone down. They
will of course say that the telephaones
havg increasey ig Bombhay,

Another thing I congratulate the Go-
vernment., The electronic exchanges have
come. And also electronic bugging de-
vices have come. In Bombay the iatest
Japanese exchange which has been
brought, has got a special bugging de-
vice, Normally your phone ang my
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telephone js bugged. I do not ring up
from my phone. I probably go toc mv
neighbour’s phone, ang 1 ring up. But
today the electronic telephone system has
the perception of your voice, You might
ring from any of the half a’lakh icle-
phones 'in Bombay, Your voice will be
recorded.  So in Bombay, if your tele-
phone is working if all the telephones are
working, anywhere you go and ring up,
your voice will be taped. To that per-
fection the communication has  brought
the bugging device also. So, in Bombay
at least we cannot talk too much,

AN HON. MEMBER. Are they ac-

tually so eificient?

SHRI SURESH KALMADI. I would
also like to point out the rude behaviour
in most exchanges, enquiries, 197  if
you ring up or 199, 1 do not know
why. Especially 1 have seen in Bombay,
Puna ang Dethi  You ring up the en-
quiries. It takes more than five minutes
to get the number you want T do not
know why that parr of jt cannot be
rectified. I am sure, efforts will be
made in this direction

I am also quite surprised, in between
just a month-and-a-half back the trunk-
call rates have beep increased, The c®a-
cession period which was from 8-00 pm.
till 8.00 a.m. has now been made some-
thing like 11-00 p.m. to 6-00 a.m, That
is ridiculous, 1 am sure nobody ringsup
during that time, I do not know why
that was done. If at all you want 1o
make any changes, please make them
at the time of the Budget, Please do not
bring these extra doses again and 5 p.m.
again. The dead phones in many areas
are due to whims ang fancies of VIPs.
Sir, you must have seen the incedent in
Gulmohar Park, New Delhi thay Mrs.
Tej Bachchan mother of Mr. Amitab
Bachchan was very upset with the tele-
phone cabinet box installed adjacent to
her house, There all the P&T workers
used to work, sit, and made teiephone
calls from that cabinet box. P&T wor-
kers also used to repair the cabinet box
now and then  Then she complained
ang so naturally got jt shifteq from there,
She wag a VIP and the P&T took imme-
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diate steps to shift it from there  and
during the course of one week work
alt the telephones around Guimohar
Park area went out of order or dead,
So, 1 think, thig VIP interference should
not be listened to by the Ministry,

The constant complaints are of gver-
billing. wrong numbers etc, 1In spite of
the phones being dead. the rent ig charg-
ed on them. My concrete suggestion to
the Ministry would be that on every
bill there must be a generaj 25 per cent
reduction and that would be right sort
of bill, Sir, because of various factors
I have stated earlier, I  myself was a
victim for the last one year, 1  have
not receiveq my salary, Sir, you may
wonder what is the connection between
my salary ang the telephone calls, But,
Sir, 1 have beem so much  over-bifled
although 1 am out for nipe months in
a year. I am in Delhj for three months
T think T am entitleq to certaiy free calls
as M_P_ But even then 1 do not know
how the metre keepg running and gets
an inflated Bill and the amount is bcing
deducteq from my salary, 1 have not
receiveq my salary for the past one
year. 1 do think that I shall receive for
the next three or four years when 1
will be i the Rajya Sabha. if this can
happen tg a Member of Parliament—God
may help the rest of the subscribers in
the country.

MISS SAROJ KHAPARDE _(Maha-
rashtra). If you are mnot there, Mr.
Sharad Pawar s alwayg there to  tele-
phone, So whay you should blame  the
Communications Minister or his Depart-

ment, i \’[ . ;E‘

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh); Miss Khaparde, he is
supporting you

SHR) SURESH KALMADI. If a; all
1 make any telephone calls they are
to Miss Khaparde. She knows about it
and that also once in three or four days,

As far ag the post offices are concern-
ed, again 1 woulg like to speak on  the
censorship aspect of it which is indeed
very draconian apd 1 do pot think it was
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done to such a large extent Tt was
done in Hitler's movement, Sir,  you

"might have read an article written by

Mr. V.E. Arunachalam, Member P&T
Board in Statesinan dated 1st January,
1984, page 846 of 1982 issue of Delhi
Directory. He has pointed out there
was a column with a telephone number
of a ‘“Posta) Research Centre” under the
general heading of P&T  Department.
Sir, what is the Postal Rescarch Centre?

. M you ask the P&T peopie about this

they themselves do not know what it is?

" But that jg not where the P&T people

work, But that is a place where the
intelligence department is housed and that
is a place where all the letters meant

. for leadery of the Opposition parties are

opened,  Sir, such centres exist not only
in Delhi but there are 11 other centres
in the country where such infringement

. of privacy ig totally againsg the law of

the lang is being done. Any right think-

- ing person will definitely denounce it,

With this T wouly only like to say  that
this amendment of the Act was  very
much overdue  But the stiff measures
whicy are being put in the Bill are
definjtely necessary bwcause there is neo
way otherwise to curb much of the
misuse of Government property as well
as of telephones, But 1 would  only
like to say that this facility should not
be misused. But I have my grave
doubts, 1 have a feeling, that it s
going to be misused and, therefore, 1
oppose the Bill,

THE VICE-CHAIRMAN (SHRI
SYED RAHMAT ALl). Mr. V., Gopal-
samy. Not here. Mr Ghulam Rasool

Kar,

§1 AW @A FR (AW-
fadfard) © SidTE 4IgT FATT qIEA,
digaww wefie grea T a0 faq
i fear § we st feafa ®
S glil dg@ g 99 BMIE
iy S gaTX fFaFE ATES #y
auad g¢ Wik S EAIRA QEadst
T W T LIRET AT BAEE
T qew WX H gwl, feidaT wigay-
wre fafrees @ra § g9 geg #
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Ty foqr, 957« Tw WEIF @S
F for ug fajer % | EAAE HT
BT slgl §RAG w0 feid sitqad
Al giat § <o # wwaEal §
far Te@a TT V< T wa Il §
gy, o A dn WE &1 wniC
¥ g4 o IA®A T 10 T
fid @ a8 Fi BIT gHal & |
gafeld I8 34 W&o & g fw
ey feqidhe @ fefady =
Gud T W@ | a8 Siw § fa
CwidETd § Gga g5 gfaafiow
Fi wiw g § Afwa Iz gfualie
W oodr wig Al g Wiy fa
fas Q"h“ﬂ Tellxd f%:q \'.ck’:, qu'f@-uh
dein & fog gfew fem @
FEig g A @ w fo fug
qoiwd & g 0 faEgad afa
Ve & d¢ sSEw fiaidi wilgy
A W AN fendde «
fefadrs 5‘:"17 ﬁ*.'r;;:lqn' I ;3 qie
A7 AGT wTET 4T < e dl & Iad
iw fudeEmd 7t w3 W% ®
I TS W ol WP W AR AL
A fimez o §4i T w10 06 1T 97 it
i g AT § "gag g fo g
Mol Wi & T T F, ded W
TETw sl il 4 T &y 4 far R
Qac & ol @l A @EF §
s &% THIWA miHaT ¥,
I R g«ﬂ ST AL g
T eSS q% “ ?orT mﬂidl
g< UaC ¥ TT gT30 H v a¥
ar  Suw gufedan Hie 'R
T OGWA @Al ol ®aal & WY
Qo & ol W & wIE FAE
g} @i g F A & LTl
B faql Wi Gwial & |

TGN fRRHZ & ®E WT
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AR &1 TT, Fa% &0 doef
W &1 Qu figd T FT 2,
qada &3«'&\‘1’ &7 BT faved #ic
dial qefufrddfes fendic 1 Ts-
fafiedfed fewdhe & 3w @i
U< FARA W W T eI N
g &7 qaifrae dk v wifkw gh
afave fora OF ye 97 TA *
gt faal ot @ fumaT G¥fFad
fendic & s F§ areqe g
ol & W o TFRHs @ gr
ST § AT WIS Fi WP Folaea
feqde & g fuwze «@T wgar
g o oAnee & oW wrfai
@il ygd: & | W AR AW
R fawat @0 § FEw W
W8T F 0 OWTH TSN Fi ST
gt 8 fa Gaads & Sw v@Ar
ZAY AT 2T AT &1 %l gEe
7w F § o T & o
agi et & owiw atfe o
Fafgaiei P qide o Fbard wic
A3 Rk RIS BT T Iad
Lduid HE W@l § q g NE
WL wTI@T & qeidr ol gl
gafs § e AAT Fywd fge
gl 3w w9 w fid 1 %@ T
W diow feiog4d wewT T
acdr giqat & Iaa g0 fadt
ST 4 WIS A o g4 uwigg W
oot S € @A gr T T e
fo 8t AT E, T ST
ol fa ZRfiwa @vE B OF
quA=T g WFfo"m LE) Bl WiETd oF
WqT ?hn FI e ZAE fQ‘?TxilT
A ®FA F AL A7 oiF B A
Iq {29,2q¢ #1 s71a7 g4 & FA
Futal  wifed + 6§ WA T fad
g% & 3 T &4 g1 & I
g8 G TEW  wuTel @by dar
ghfi, 7% &2 &% gHd aarl faamd
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dar gl dfET gav ag § f
faztat & x4 gar ar fasmdl
#1 § gar & fendie & afsany
§ 1 wemrzal Wie @A T w
frmé afy a0, @@L We A
#Hi< fgrdsc & g A1 I
Fgl w & AT TG F o AT ofgl
mifwat Bidi & <gf Sa6 w41 gidi
1 iar wg 2 05 g [gv afar
& woi fendsd W Fm mowar o
i &« 4 Al faag £ QS
arF i 7 fof ol ThaeE, Wi,
ase g & fo gl oF i d for
WA 4ET & Taoie Ul
fa wule aa fufa:2c ar zfes
g 4 HET 9gHdT 1 owiRdiT N
sige § vER S FAl w0 g4
EAIG o QIS w0 we feridde
¥ are o udddd fasiae §) uwaga
WRET o¢ wAdl Ag Bt A @A
199 9T FLET A OF WS
fraqs @ fay T a4 w2 ga
i Fiql Agf A1 A% wre faq42
¥ o Wi IIAT € T AR wEAl
¥ fw A BRI HIF T E
zafad mr 19% &) IFR 4 a¥ )
a4 Wi ard (442 qw WE adr
FIAT NS4 33 1 4 07

T A gg wddT 197 .
TANEIR wie T L 440 i T3 aTA
¥ ) oSweg T7 WIC & BRI
fantay o fa4 A {0 9¢ <TH @R
41 g, 199 &4, 198 47, 197 %7,
AN wG oy Taelwars, wg 30

FIZT wigd: A5 FAT ( Hgr Aq

GILAN R SR IE £ R

afws T oz oms
EACIEE SE R £ B N 2 (T S
6y w3 | 3T (48" F < 31T 3
for =% Podg T-T773C 70 Aded,

&9 a@ ¥ OF 797 aawmiv

oYy Y
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AR oW feviiz i AW gnd
fen®a & 4.9 grddy A1 |
A & gl or aed fenas 3
WAL faf zfmm uswdy ¥
150 %2 %7 7 57 § 1 AL ex
fagar & w@s and & 2w
TS 3T fAed 3% ;A5 2
3 A GT F BHA 9T FI1E UgHAT
g AT AY AT aT AF a5 el
v 9T & OTF gz gaik wa aia
F L H el g Ixtwa ndiz
g, iYW oad o 9z § AT
TS TEa ¥ & AT & 98
il 1 FETE ZY ART Ur'T 5 =g
fsnisiz 21 wu geEa § wzh o
B oaqdn g omzs W faswd @
AT AT WE 4 4 FE
Afs7 Azt wifual d21 FiFi & 940
<4t a1 F owigd wTai §
36* 'Iﬁg i#q—u ;Ta HATT, %}g'
FUA Ea @ a0 wlaa wr arfiar
faafe & 1 At Aalawr o qid
Wi FA I A F, 9@ AT
Qﬂﬁ'fx FA.TY %0 IFAAT [T a:
T AE S A it o wra g
AT f7atad § g Peer a0 giwg

 fe ot BT weRd waEd

WD BA AN wed q1 98 VAT
At T7 denq fgrade 3 swfaar
fo fe & Tialdd wex £ 1 uﬁ;;'}r ¥
fei@de Bin R  wAT, IMEA
S A4 wWiE o« V BAX 34
aifafzsa w4id ¥ g T oA
FAG AT HASHRE F AT (AR
¥aao wSegs qf g Al
FA 148787 £ f5 2F wsd =id
§, 7239 g A E 1 A A
T8z & faaw f34 3@ & 0
PAATAT g4 W4AHS § 23§37 T4 Fr
FFL R L ITHIA FAER AT U Fied
g anT ag frgega dul T4 uH

S, Auy
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SHRI V. N. GADGIL: Sir, I am thank-
ful to the ten or eleven honourable Mem-
bers who have spoken on this Bill, I am
also thankful to them for bringing to my
nolice certain of their individual problems,
local problems and specific incidents, If
1 donm’t enake any reference to these, or if
I do not specifically refer to any Member,
it dots not mean tha; what they have con-
trbuted is of any less importance. With
the short time available at my disposal, 1
propose to confine myself to important
issues and problem and not go into de-
tails, As far as the details are concerned,
I will attend to them and I will write to
the Members concerned and try to se¢
that things improve.

Sir, hefore 1 go into the issues, 1 would
Jike to make three things clear. An imp-
ressiop seems to have beep cerated as if
during the last one hundred years the Act
has not been amended at all and as if it
is being amended now for the first time. It
was amznded from time to time, at least
six timeds, and as things develop, as tcchno-
logy advances, amendments are brought
forward. The last amendment was in 1973
and we thought thar ten years hag passed
and that a look or a review was necessary
and that is the origin of this Bill. Secondly,
some people have got the impression—at
Jeast one honourable Member said-—that
a group is appeinred ang somehow 1 have
succumbey to that group and al] that they
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have sajd 1 have accepted, * Without accept-
ing, or rather even accepling the charge
of being immodest, let me say that I do
not succumb to any officer’s pressure, I

“see what they have brought, satisfy myself

that what they are suggesting is correct and
then only T accept and that is so in
regard to this Bill also, The third thing,
and more important, ig that I thought as
this is a very short, simple Bill, mo politics
will be brought into it, But I was a little
surprise that some motive is sought to be
altributed. There is nothing against trade
unionism in thig Bill, Let my Leftist friends
know that the first Post and Telegiaph
Union 1n India was established in Poona
by Mr, K. G. Gadgil—it is a historic fact
—long before it was started In other
areas. 1 myself was associateg with the
P& T Union for several years at Poona,
1 used to come with their problems. I
fought more vigorously for the than pro-
bably other Members have done before
Mr, C, M. Stephen. It is true that now
I am on the wrong side of the table. (in-
terruptions) But that does not mean that
I have forgotten my trade unino expe-
ricnce and that T have no concern with
trade unionism. Therefore, j think ft is
not correct to say that this is an ant-
trade union Bill or anti-labour Bill. As
I said, as one hon. Member from the
CPI rightly said, and T have also stated
it in the beginning, that T do not accept
the propostition that everybody is bad in
the P. & T. Department. Black sheep
are everywhere in every profession. I be-
long to the legal profession. I practised
for 25 years and 1 have come across sO
many black sheep in the legal profession.
But that does not mean that all advocates
are bad. So I am not saying that all emp-
loyees in the P & T or all employees
or irade union workerg in the P &T are
bal, But I do maintain that a smal] per-
centage is bad. Ang that gives us a bad
image.

1 will give only one illustration, At the
time of the NAM, CHOGM and ASIAD
our people did wonderfully well, Three
thousanq media men attended Wc pro-
vided felex to 67  counlries—44,000
minutes o; telex ang 14,000 internationak
trunk cally, were made. We provided
fascimile to 23 countries, not with one
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single fault, I woulg urge upon the
Members. . . (Interruption) 1 welcome cri-
ticism, I do not resent it. But our emp-
loyees have done wonderfully wel], They
got all praise from many foreigy corres-
pondents who had come here. But at the
same time there is a small element which
gives a bad name, and the provisions here
are to deal with them. I want to disabuse
the mines of several people; it will not
be useq against legitimate trade unionism,
legitimate Jabour movement activities, But
it will be used against those who are
corrupt, those who divert lineg and cause
a lot of loss not only to the Government
but to gubscribers also and also give a
bad name pot only {o the Department but
cven to the country, My friend from
Tamil Nadu mentioney that some of
them wanted to start business but then
they came to know certain things and
they went elsewhere. It gives a bad
image to the country itself, Therefore,
it is proper that we should deal with such
elementg firmly.

But ag 1 expected, mosg of the discus-
sion was not on the Telegraph Bill, 1t
was about the functioning of the telephone
nctwork, Therg is nothing wrong in it,
Just as it gives you an opportunily (o point
out the defects, the shortcomings—-1 think
it ig legitimate—it also gives me an oppor-
tunity to present the other side. I do not
claim that the system is working completely
satisfactorily. Tt is not. But let us ana-
Iyse why it is so. Having spent a year
ang o hal{ in this Ministry my conclusions
are that the system is not working comp-
letely satisfactorily for the following rea-
sons, Telephone wag awardeg a low piio-
rity, And rightly so, because in the first
five Plans, Power and Irrigation were niore
important than telecommunications. There.
fore, the allotment of priority was low, with
the result that we did mot have enough
finance available, It is true that telecom-
munication is profitable. But the initial in-
vestment is enormous, To give you one
illustration, an 8000 line electronic ex-
change costs 16 crores of Tupees, We talk
of improvements in Japan, Recently, 1
read a book and ip that book the Chairman
of the N.E.C, states that in 1957 it took
six hourd on an average for a call to

[ RAJYA SABHA ]

(dmdr.) Bill, 1983 388

materialise in Japan ang that there was g
waiting list of 30 lakhs. What did they do?
In ten years, they invested 64 billion dol-
lars. That is why Japan is one of the best.
Unfortunately, in India we do not have
enoughh money, There is lack of finance,
low priority, inadequate  maintenance
which is the characteristic of all the
industries, whether private or public,
There is also faulty planning to a certain
extent anq also insufficient training, But,
according to me, the most important reason
is the low density of telephones, Scme
of the so called middle class people come
to me and say: “Yesterday, I was in
America and the telephone was working
wonderfully well 1t works well in Ger-
many any England.” They take pride in
that and try to demegrade India. Whar is
the reason? In most of the western coun-
tries, there are at least 800 telephones for
every 1000 persons. There are several cilies
in America where the number of telephon-
es is more than that of human beings. Ot
course, the system works Here, ip Tndia,
for 1000 persons the number of tele-
phones is 2.8 or 3. The whole load comes
on 2 telephones, It is something like
traffic jam, 1000 people wanting to ring
up with only 3 telephones, Some people
tatk longey thap mecessary, T do mnot
blame them. But this is also gne of the
reasons. Supposing my friend, Mr,
Suresh Kalmadi, talks to  Miss Saroj
Khaparde for half-an-hour, What will
happen? Ten persons wanting to talk
to her wil] get it engaged and 10 persons
wanting to talk to Mr. Suresh Kalmadi
will get it engaged and the blame will
come on Us

L s A fafrest o A8 w7 )

L
Therefore, wa have put ap advertisemcnt:
Please be brief, somebody is waiting on
the line, Therefore, if people zo  on
talking.....

SHRI B. SATYANARAYAN REDDY:
And what abou; wrong numbers?

SHRI V. N. GADGIL: I am coming
to wrong numbers also, First, 1 am
dealing with engaged numbers, Some-
times, people talk too long and that is
a probleny, In other countries also, peo-
ple talk long. Some time back, there
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was a cartoon in Punch, a British maga-
sing  The cartoon shows a telephone
biooth, a lady talking on the telephcne,
60 or 70 people waiting It also shows
a book and she is sayin'g; “Now, my
dear. 1 wiil read you the thirq chapter”
If the people go on using a telephone in
that fashion, naturally you will get en-
gaged phones, particularly in » develop-
ing country like India where there  are
only 3 telephones for 1000 people. The
basic reason is what is technically called
“low tclephone density”, T will  prove
this point to the hilt. I come from
Poona. In the 60s the waiting list was
very small. The telephoneg were work-
ing very well.  There was hardly any
complaint. By the 70s, industria] ex-
pansion hag taken place. There was a
Jong waiting Iist and there were lots of
complaints  The efficiency or efficacy
varies with the waiting Jist ~ The basic
problem jg low density, That is why, in
the 7th Plan, as my friend, Mr. Rama-
Krishna mentioned, 1 asked for 12500
crores Of- rupees, six times more than
that of the Sixth Plan. The country has
realised that not only for industrial deve-
lopment, mnot only foy ecomomic deve-
lopment, but also for economic decent-
ralisation, communication is a must. The
other day I went to Chiptem, T met a
gentleman hardly 25 or 30 years  old.
He has started an industry there because
of the tax relief anq other things, He
said: “I regret I came here; there is no
telephone facility here. I have got export
ordets and I have to send somcbody 1o
Bombay.” Why should pepole come 10
these areas?  Therefore, for industrial
decentralisation,  telecommunication is
a must 1 will go one stcp further Mot
only for economic development. not only
for industrial development, evep for na-
tional intcgration, communication is 2
must, If tomotrow a signal goes fiom
North Fast to the INSAT-IB which s
22,000 miles gbove, in less than a minute
it goes up and in less than n minute it
comeg to the 28 earth stations ang the
telephones work.  Supposing a  person
from the North-East is able to speak
to a person in Srinagar, will it not help
mational integration? So, even for national

integration, the telecome is a must, That

kl
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is why I pleaded for a priority and for
more funds. And, 1 am thankful to the
Prime Minister that fortunately in 1983.
during the Worlg Communicatio, Year,
she took certain historic decisions  of
which a mention has been made, And I
hope to get a greater priority and more
funds jn the Seventh Plan. Thar  will
to a large extent remove the basic cause,
namely the low density, So, these are
some of the general observations I want-

ed to make, About wrong bills, I would
dike to...
SHRT NIRMAL CHATTERJEE

(West Bengal). May I make one inter-
vention? In your reasoning on that point
that low dcnsity is the reason, there is
a possible catch because if we have only
three telephones, firstly you can ring up
only up {o three people  If there are
1,000, you coulg ring 1000 people And
the second difficulty is that unlike in the
advanceg countries, all those 1.000 peo-
ple do not and cannot utilise these tele-
phones  So. it jo perfectly possible that
there ijg some optimum density. But that
optimumy density neeg not be an jmptove-
ment from the presen; low demsity to
something else. That may further accen-
tuate the problems in as much as  you
have indicateqd that already because of
increasing density which is indicated by
more number of telephones the  prob-
lems are accemiuvated. So, it docs seem
that there js a logical catch somewhere.
Unless some other statistics are  given,
your case iy not convincing,

SHR; V, N. GADGIL: Have I men-
tioned that this is the only cause? I
mentioned several, And T said that it
is one of the most important causes. I
have not claimed that you increase  the
density and automatically everything will
be all right, But T do believe from  my
stadies of a year and half not only here
but also other countries that low density
is onc of the basic causes.

Sir, 1 Wag referring to the general prob-

lems. Now I will come to the wrong
bills. There are a number of causes for
this. The machine may be faulty, And

I would request the hon. Members be-
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cause 1 was in the same position as
they are now that please visit an exchange
with me once and see for yourself what
the state of affairs is. It is easy to say,
‘catch him’, One telephone line runs into
one KM At any point of time, if is
possible for a black element to change
the lines  And it cap be done in a
flick, To catch him jg not easy. You
will have to have a watchmap kind of
person behind the back of every emp-
joyee. That is impossible  Then again
the fault can be at one  of the used
please—it can be at the subscriber’s resi-
dence, it cap be in the cable or it can
be in the exchange. Therefore, we have
tried the flying squad. 'We have succeed-
ed to a certain extent. We have tried

other technical devices also. 1 am trying
to see that diversion does not take place,
Diversioy, ig one reason of wrong bills.
The other is this, 1 am pot doubting the
bona fides or the words of any gentle-
man or any citizen for that matter. But
we have come across cases where people
do not realise that an STD call is expen-
sive, Sometimes it is 16 times the ordi-
nary one. Ang they forget about it and
talk about the rains and weather as  if
it {s a local call.

SHR1 B. SATYANARAYAN REDDY:

Tt is very much under lock and Kkey.
What to say about that?
SHRI V. N GADGIL. T am not

referring to any hon  Membet’s indivi-

dual case, Bug we have also come
across some cases. I will narrate one.’
There ig a retired TCS gentleman. He

complained to us that he wag getting ex-
cessive bills. We asked the officers to
investigate. He being an honest man,
later op he himself came to ug ang tald

us that sorry he complained. He said,
T found that when T am mnot at home.
his grand-daughter, who ig a college

student, goes on talking for half-an-hour
or so on STD. ‘That also is a reason
T am not saying, that is the only reason.

With regard to th, procedure, since
last year, for th, information of the hon.
Members, we have introduced a new pro-

cedure and although it ig cirqulated, may
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be, some neople have not read it. The
new procedure is that if you get a

wrong  bill, your telephone will
not be disconnected if you
deposit  what according to you is

tne umlisputed bill. The res¢ will be in-
Quited into eng the meter will be. ..

SHRI B. SATYANARAYAN REDDLY,
How can we deposit Rs. 10,0007

SHR1 V.N. GADGIL. You say, accor-
ding to me it shoulj be only Rs. 200 and
we will accept. You say what according
to you is the undisputeg bill on the basis
of the last two or three years bills. Tf you
say that on the basis of my last three
years bill, my bill should be only Rs. 500
we will accept it provisionally.

SHRI B. SATYANARAYAN REDDY:
But they are deducting jr at sourcc.

AN HON. MEMBER. Is there any cir-
cwlar like that? ;

SHRI V. N. GADGIL. You deposi
the undisputed bill. With regard to the
disputeq amount you write to the local
officers or to mg or to anyone in autho-
rity, we will inquire into that, We have
‘a system of metering, sceing the pattern
and I can tell you I have salisfied a num-
ber of M.Ps. who came to me. T showed
to them that this is the pattern of their
last year’s metering. Now, tell me s there
anytaing wrong? They said, the pattern
is the same. Therefore, they could not
complain. It is also true that there is the
problem of ’spurt’. In the case of one
M.P. the calls were say 100. [ {o not
remember the exact figure. But iy the next
quarter it became 9,000. We ourselves
said it is a ‘spurt’.  This is obviously
wrong. This procedure is now being fol-
lowed. T do not propose to deal with the
complaint of wrong bills of each and
every M. P. who mentioneg it. They can
directly write to me and we can deal with
it, except Mr. Suresh Kalmadi. I think in
his case no consideration should be shown
because he himself hag said that most of
his calls are to Miss Khaparde. So, if
he has gone on for talking long enough
taere are no wrong bills and only proper
bills have been given to him.

Then, Sir, there are two or three other
points which have been raised, general
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points. One was raised 1 think by Shri
Suresh Kalmadi about the recent changes
made in the timings of concessional
rates. Let me state this. The Committee
on Communication, Wwhich is popularly
known as the Sarin Committee, there
were technical people in it experts, they
examined this problem ang they said that
a number of technical problems arise at
night and therefore, they recommended
that these concessional 'nours shoulg be
reduced. Although we have made excep-
lions in the case of deaths, arrivals, de-
partures, they will be accepted but in the
case of normal class, businessme’s  calls,
we have reduced the concessional rates cn
the recommendation of the Sarin Commit-
tee. -

Then, Sir, my friend from Tamil Nadu,
Mr. Ramakrishnan raised the question
which hag been raised many times ‘about
the separation of Posts and Telegraphs.
Now, here again let me share my thoughts
with you. It is mot an easy problem. I
have studied jt in considerable depth. I
have considered, 1 have pondered, 1 have
reffecteq but ap casy solution is not there.
Why? T will tell you. There are 1.45
lakh offices, several buildings all over
India, ten tnousand exchanges, ten lakhs
of employees. Such volume of trans-
actions as he himself hag mentioned. Now,
if you decide without any further thought
on separation, it may wreck the system.
There will be several problems of senio-
rity, juniority and transfers. Sir, when 1
was practising, I can tell you, you come
from Hyderabad you kmow it after the
States Reorganisation, the problem of
personne!, their seniority, juniority, emo-
luments, several writ petitions went —on
and on for several years. Now, whay will
happen if you separate without comnside-
rable thought is that there will be litiga-
tion ‘and that will go on for several vears.
Tnterests of several employees will be
affected. And, it seems to me, Sir, that
some Leftist Members may say that T
am trying to divide. Tt geems to me that
even among the trade unions there is No
unanimity about the question  whether
P & T shoulg be devided or kept together.”
The other aspect of it, is, in 1974 we
divided it on circle level. Has it benefited?
There is a question mark in my mind. T
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look to other countries. What do T find?
The countries which had separated, now
ars again bringing P ang T together.
That is not an easy problem which can
be solved in 3 minute or a month. That
is why it is taking time.

Then, Sir, the otncr problem is with
regard to telegraph officers... (I .terrup-
tions) Those are all  individual prob-
lems relating to ‘a particular station; I
just don’t have all those figures. As I
told the Speaker of the Lok Salha when
he askey me about one part:icular ex-
change, we have ten thousand of them
and.I told him to give me details of the
Partlcular exchange and I can attend to
it. There are number of protlems in
local exchanges and so it will not be

possible for me to deal with individual
problemg raised.

Then, Sir, th, point raised by Mr.
Jaswant Singh is about section 3 of this
Act and section 26 of Postal Act.  As far
as Postal Act is concerned, there ig a
report of the Law Commission and on the
basis cf that ~we are bringing in an
amendment bill which would come be-
fore the House for consideration vely
soon, during tnis Session, and at that
time this problem cap be gone into. and
I also will have the opportunity tg reply.
But let me tell the House that we propose
to accept the major recommendations and
somg of the provisions which are charac-
terised as objectionable, will be deleted.
Just now T dy mot remember the exact
section, but ong is there about certificate
from the C=ntral Government which we
have agreed to delete. So, op that, T will
not say anything and when the Bill comes
for discussion, T will submit my views.
Then, he- said about section 5 T think
everybodv agrees that such a power should
exist. The only consideration is that it
should not be misused and 1 am proud to
say that jt was my party in 1973 which
brougat the amendment which made the
issug justiciable. Earlier section was
worded in such a manner that it was
not justiciable, we made it so in 1973.
Similarly, section 26 of Postal Act will
alsy be amended in that background.
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Then one misconception is pointed out
by Mr. Mghunta which I want to removs
when hz asked as to how we shall have
telecommunication facility iy all villages
by 1990. I think there is some misunder-
standing. What we have statej is that
we have given the work of dividng
India into five kilometre radius hexagens
to the National TInstitule of LEccnomic
Growth. They will give us the hexagons;
we will idemtify one place where telecom-
munication facility will bg made available,
and so our objective ig limited in that
sense. We are not saying that by 1990
everybody will get 5 telephone or every
village will get telephone; we are saying
that with resources available to us, by
1990 one telecommunication facility will
be available in 5 kilometre radiug znd I
think that barring any catastrophe, I per-
sonally think that is achievable, There-
fore, we have put it ag 1990. Finally,
somz hon. Members raised other points.
I am sorry I do not agrea with my friend
with regard to drafting. H, aaiq section
2 sub-clapse (i) there is no word like
line’. 'What he probably saw was the
extract given at the end of the printed
Bill. If h, sees the original Act there is
sub-section (i) where expression ‘line’
appears. Thep section 112)c) also
refers o telegraph officers and not
officers.  Therefore, confusion that he
contemplated or the ambiguity, T ¢hink,
will not ‘arise.

In regard to amendment of section 7.
which is in clause 5, sub-clause (b), it is
a matter of opinion. According t5 him
the drafting is intelegant, According lo
me,— and I hope, I can claim to have
some knowledge of law, if noy much—
there is nothing wrong with the drafting.
In any case—I am not saying somnething
absurd—even supposing th, worg ‘linc’
does not occur, all that may, happen is
that it will be 1edundant. Ti, amend-
ment says ‘wherever it occurs’. If it does
not occur, it does not occur. It does not
matter. Therefore, basically, T think, there
is nothing wrong with the drafting. Hence,
no change in the drafting is necessary. With
thesz words, I conclude.

SHRI CHATURANAN MISHRA. 1
would like to know, why the Urdu sys-
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tem, which wag earlier in voguc in
Jammu and Kashmir has been $topped?

SHRI V., N. GADGIL: As I said, in
regard to any local problemgy of any
State or region, I will enquire into them
and inform about it.

SHRI R. RAMAKRISHNAN. Pleasc
save something about the national com-
munication policy. You said, you will lay—
it on the Table of the House.

SHRI V. N. GADGIL: In regard to
the national communication policy, it is
true that ¥ have said in a Press Confe-
rence that a national communication
policy will by frameq and placed in the
next Session of Parliament. T am still
hopeful. The draft is ready. But as you
are aware, communication is not just tele-
communication. We  have to consult
the Information andg  Broadcasting
Ministry and several other  Ministiies
which are, what is now ‘a fashionable
word, part of “Information Society”. Seve-
ral departments which are concerncd with
Information Society will have to be con-
sulted, their views ascertained apnd 2
consensus evolved and then only I can
come and say before Parliamen; that
this js the national communication
policy. T am still hoping that it may
be possible for me t, bring it forwara
in thig Session.

THE VICE-CHAIRMAN (SHRI
SYED -REHMAT ALI): T shall now
put the amendment moved by Shri Rama-
krishnan for reference of the Bill to the
Select Committee to the vote of the
House.

The question is:

That the Bill further to amend
the Indiap Telegraph Act, 1885,
b2 referred to a Select Commit-
tee of the Rajya Sabha consist-
ing of the following members,
namely:—

1. Sari Dipen Ghosh
2. Shri R. Mohanarangam
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3. Shri S. W. Dhab

. Shri Lal K. Advani

. Shri V. Gopalsamy

. Shri K. Ramamurthy

. Shri Ramanand Yadav

. Shri B. Satyanarayan Reddy

O @ =N N &

. Shrj Kalayan Roy
10. Shri M. Kalyanasundaram
11. Shri R. Ramakrishnan

with instructions to report by the first

week of the next Session.

The Motion was negatived,

THE VICE-CHAIRMAN (SHR1
SYED REHMAT ALI): I shall now put

the Motiop for consideration moved by
th, hon. Minister.

The question is;

“That the Bill further to amend the
Indian Telegraph Act, 1885, he

taken inlo consideration.”

The motion was adopled.

THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI). Wg shall now
take up the clause-by-clause consideration
of the Bill.

Clanses 2 to 24 were added to the Bill.

THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI): W, shall now
take up clause 1. There js one Govern-
ment amendment.

SHRI V. N. GADGIL. Sir, I beg to
move:

“That at page 1, line 4, for the
flgure “1983” the figure, ‘1984, be
substituted.”

The question was piit and the motion
was adopted.

[ 30 JULY 1984 ]

(Amde) Bill, 1983 398

THE VICE-CHAIRMAN (SHRI
SYED REHMAT ALI). The question 1s:

“That Clause 1, as amended, stand
part of the Bill.”

The question was put and the
was adopted.

moltion

Clause 1, as amended, was added to
the Bill.

THE  VICE-CHAIRMAN (SHRI
SYED REHMAT ALI): W shall now
take up the Fnacting Formula.

There is one Government amendment.

SHRI V. N. GADGIL. Sir, I beg to

move;

“That at page 1, line 1, for the word
“Thirty-fourth” the word “Thirty-
fifth be substituted.”

The question was pit and the motion
was adopted.

THE VICE-CHAIRMAN  (SHRI
SYED REHMAT ALI). The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The question was put and the motion
was adopted,

The Enacting Formula, as
was added to the Bill.

amended,

The Title was added to the Bill.

SHRI V. N. GADGIL. Sir, I beg to
move.

“That the Bill,
passed.”

as amended, be

The question was put and the: motion
was adopted.



